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THE PRESS COUNCIL BILL,  1963— 

continued 

SHRI M. RUTHNASWAMY 
(Madras): Mr. Vice-Chairman, it is an 
important Bill that has been presented to 
us for it deals with a very important 
institution of Government, especially of 
free and democratic Government. Lord 
Macaulav, early in the 19th century, 
looking at the reporters in the gallery of 
the House of Commons, said.- "These 
gentlemen form the fourth estate of the 
Realm", the other estates being well 
known, the King, the Lords and the 
Commons. The Press in India is even 
more respectably connected with political 
life than the Press in England for the Press 
in India began its career long before any 
legislatures were established in India 
under British rule. It almost started with 
the Regulating Act of 1774. Independent 
Englishmen came out from England and 
started the history of the Press in this 
country. Some of them were even so 
extreme in their criticism of the East India 
Company and even of the judiciary and of 
the executive that they were deported 
from India starting a career of repression 
which, I am afraid, has not ended even 
now. In fact, it was a mystery to Lord 
Morley how a despotic Government, of 
which he was the head as the Secretary of 
State for India, could get on with a free 
Press. As has been pointed out by more 
than one speaker, the Press has played a 
notable part in the history of the 
development of political self-government 
and liberty in this country, It is a power 
for good but it is also a power for evil 
because on account of its capacity to enter 
with its ideals into peoples' minds, it is 
able to convert people to its own point of 
view. In fact the other day, an English 
journalist was able to boast "We can make 
the whole country think with us overnight 
whenever we say the word". In England, 
on account of its service of opinion and 
criticism to the public it has become an 
important institution but it has also 
become a business  concern.      The    
Press     has 

begun to pay in India. Time was in my 
youth when papers like The Htndw which 
is such a financial success today was 
struggling for survival. It had so few 
subscribers that it used to publish 
monthly a list of the subscribers who had 
paid up their subscriptions. The Press bas 
become a business today, with large 
capital and private investment thrown in 
in which large numbers of intellectual 
people are employed, in which a lax'ge 
number of workers are employed. It is 
one of the great industries of the country. 
It has become one of the great influences 
of the country and it has become so much 
of a business concern that a latter day 
journalist has called it a "dangerous 
estate'". It is not merely the fourth estate 
but it is a dangerous estate because, as I 
said, it is fraught with evil as well as 
good and, therefore, like all instituti ins 
that are fraught with good and evil, the 
Press has to be controlled, checked and 
watched. The system of check* and 
balances which come almost inevitably 
with free government has to accompany 
the organisation and the working of the 
Press also. If left unchecked and 
uncontrolled, you would have influences 
like Lord North cliffe with his Daily Mail 
with a ;ircu!atioa running into millions 
and Lord Beaverbrook who died only the 
other day with his papers enjoying a 
circulation of four to five millions, 
unduly dominating the intellectual and 
political life of the country. That is why 
even England, which can set up its own 
voluntary system of checks and balances, 
has had to appoint a Press Commission 
which recommended the establishment of 
a  Press  Council. 

It is on the model of the English Press 
Council that our own Press Council is 
being constituted but there are 
fundamental differences. The Press 
Council in England is not a statutory 
body; it is a voluntary institution 
established by the free will of the chief 
representatives of the Press, the 
managers, the editors, the working 
journalists, the reporters and so on and 
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it is really autonomous. The Government 
has nothing to do with it. The 
Government did not introduce a Bill 
establishing it. Government does not 
finance it in any way. The Government 
has no check or control over it. The other 
day Members were criticising the Press 
Council that it could not check and 
control its members, it could not even 
censure its members as the Press Council 
of India is allowed to do under the present 
Bill. That is the merit of the English Press 
Council. It is a voluntary body which has 
its own self-imposed rules and 
regulations, its own self-established 
machinery for influencing the conduct of 
the members of the Press and therefore it 
is able to exert a much greater influence, 
moral influence, than 1 am afraid our 
Press Council would be able t0 do in this 
country. The Indian Press Council on the 
other hand is a statutory body. Of course, 
there is merit in a statutory body. The 
British have educated us to believe so 
much in law and legislation that for every 
little thing we must introduce a law. 
Nothing is perfect, nothing is safe, no 
institution is safe, no movement is safe, 
no community is safe unless it id protect-
ed by law. But even if it is statulory, can't 
it be autonomous? There are other 
statutory bodies that have been 
established by law in India. There are the 
universities established by statute but 
they have been fully autonomous in 
regard to their internal rules and 
regulations. They have their own laws 
and ordinances, they have their own 
councils and syndicates and they have full 
powers of self-government. Then again 
there is the Indian Medical Council; that 
also has been established by a statute but 
that is allowed to function autonomously. 
It is composed only of doctors; even the 
members nominated by the Government 
have to be doctors, have to hold medical 
degrees. And the Medical Council has 
great powers of registering medical 
graduates, of instituting laws and 
regulations which doctors practising the 
profession have to observe. They have the 
right to approve the syllabuses and the 
courses 

and the professors so that the university 
would be authorised to affiliate these 
medical colleges. So it is as a court of 
honour that the Press Council can best 
function, not as a court of law. Mr. 
Pathak, who is a representative of the 
legal profession, made much of it that it 
was a court of law with legal procedure, 
with the right to summon witnesses, to 
Dut witnesses on oath and to compel 
attendance of anybody that it required for 
its functioning. He made much of the fact 
that it was not 'strictly' to be a court of 
law. I do not know where he found the 
word 'strictly'. I think it must be in the 
report of the Press Commission and not 
in the Bill at all. In the Bill there is 
nothing about its being strictly or not 
strictly a court of law. It is as a court of 
honour self-appointed, self-regulated and 
self-governing that the Press Council can 
impose a code of honour. The law of 
chivalry which bound the people of the 
Middle Ages was not imposed by courts 
of law but by courts of honour. 

Now, censure is provided for. The 
Press Council can censure any offending 
journalist What is that censure worth? 
How will it affect the offender? Will it 
reduce his circulation? The circulation 
depends on other things than the 
goodwill of the Press Council or the 
strictures of the Press Council. It depends 
on the appeal that the paper makes to the 
masses and a censure will be just a 
sentence of opinion, it has no coercive 
effect. Of course provision is made in the 
Bill that if the censure is repeated more 
than once and is not taken notice of by 
the offending party the Press Council can 
report the offending party to the 
Government for such action as it may 
think fit. I suppose the Press Council will 
recommend the action and not leave it to 
the Government to take whatever act'on it 
may think fit. Otherwise that will be 
surrendering the right of criticism, 
censure and punishment to the 
Government. After all, the censure may 
be ignored. Unless the censure has some 
coercive effect it has no value at all.   It 
used to be 
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[Shri M. Ruthnaswamy] said in England that 

when a Judge said to a man, *You be hanged' he was 
hanged but when a Bishop said to a man 'You be 
damned' nothing happened; at least not in this world. 
That is what will happen t© the censure ot Press 
Council. 

Then you find the hand of the Government 
provided for almost in every clause of the Bill. The 
regulations to be made must get the prior approval of 
the Government. The rules are to be made in the first 
instance by the Government, not by the Press 
Council after it is constituted. But even before it 
comes into operation, before it starts functioning the 
Government will prepare a set of rules for it and later 
on after it is constituted any amendment to the rules 
will be made by the Government after consulting the 
Press Council but the final authority is the 
Government. Then there is the financial power 
which is very important among the powers of any 
institution voluntary or statutory. The investment of 
iis funds shall be made by the Press Council 
according to the direction of the Government, the 
Government being subscriber to its funds. When 
once the Government begins to subscribe to the 
funds of a voluntary body then the sources of other 
subscriptions will be dried up. 

And the most atrocious suggestion is that the 
members of the Council shall be public servants. Mr. 
Pathak went all out to applaud this clause as if he 
was conferring a great honour upon the members of 
the Press Council by calling them public servants. 
Considering the level to which public servants have 
been dragged by a number of circumstances not 
merely the conduct of officials but the conduct of 
others above them, it is no great honour to be called 
public servants nowadays. Then there are certain 
restrictions upon the conduct of public servants. 
Once the members of the Press Council become 
public servants I think they will be governed bv the 
Government Servants Conduct Rules. 

1 In regard to the appointments, of course my 
criticism of the appointment ! of the Chairman by the 
Chief Justice has been anticipated and I &n» only-
repeating what I have so often said on the floor of 
this House that it k very dangerous to bring in 
members j of the judiciary into the executive I field. 
No doubt you may be conferring j a great honour, 
great prestige and ' even great power upon the 
executive institution with which you connect judges 
but then you are not only lowering the esteem in 
which the judges are held but also making them 
liable to public criticism. Is it fair to ask the judges to 
be concerned with the nomination of members of the 
Press Council? Judges are supposed to live in a sort 
of ivory tower. There are Judges in England who 
have not even heard of the latest developments like 
television and the like; there are even Judges who 
have not been to the cinema pictures. What 
knowledge have they of the grievances of the 
Pressmen or of the problems with which the 
Pressmen are confronted or the problems with which 
the newspaper readers are confronted? 1 think it is 
very unfair both to the Chief Justice and to the Press 
Council to have its Chairman nominated by the Chief 
Justice. Then, also he is pulled into the Committee 
like the other members. Mind you all these members 
are to be nominated. The note of nomination runs 
through all the selections of these members. Mem-
bers of Parliament are to bs nominated by the 
Speaker and the Chairman of this House, not by 
Members of Parliament themselves. Why, when, the 
Indian Medical Council is allowed to h5"— its own 
autonomy, its own powers of i self-government, its 
own powers of ] selection of members and 
recruitment j of members? Why should not the Press 
Council also be allowed the same right? Now, 
assuming that all these defects in the constitution at 
the Press Council    are remedied    by 

the Select Committee, we    may look 
forward to the great services that the 
press may confer on the political life 
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oi the country. They will, as is expected 
among the objects, try to preserve the 
freedom and independence of tnc Press. But 
if the freedom and independence of the 
Press is to be maintained, it must be 
maintained by the members of the Press 
themselves. Why should there be outsiders, 
however distinguished they may be—law-
yers, educated men, men representing law, 
education and culture? I wonder what the 
difference between education and culture is. 
I suppose the idea is that one who is 
educated, may not be cultured and if one is 
cultured, he may not be educated. 

SHRI A. D. MANI:  Solely in India. 

SHRI M. RUTHNASWAMY:  It must be 
solely in India, only in India. Neither the 
prestige nor the power    of the  Press  Council  
is being  enhanced by the addition of these 
members of the intellectual elite. It is not    
these members  representing  educatior,  law 
and culture who are    representatives of the 
masses of readers.    Some    of them do not 
even read newspapers in Indian   languages.  
How  can  they  reflect on the Press Council the    
opinions,  the  reactions,   the     views     of 
people   who   read   such   papers?      It must    
secure    not     only  the   liberty and  
independence  of the Press,    but also the 
prosperity of the Press. It is a    prosperous   
Press    that    can    be a    free    Press.      It    
is    not    these small     papers      which      are     
struggling     for      circulation,      depending 
upon a few hundred subscribers, that will  stand  
up     for the  liberty     and freedom  not only  
of the Press    but also of the people,   it must 
be a self-supporting Press. It must be a    Press 
that can live on its own income   that Will be 
able to stand up to Government that can    
afford to do   without advertisement   income     
that  Government can offer. It must   be a    
Press which can afford to get its own newsprint 
from abroad. It is such a Press that will be able 
to defend the freedom and independence of the 
country.   | Especially   as   democracy   
depends   so  I much on the people's right to 
know,  j the1 Press Council must secure to the 

small Press, especially to the Indian language 
Press, as much newsprint as is required by it. 
Some papers have to send their representatives 
to Delhi periodically in order to hang about the 
public offices for the grant of their quota of 
newsprint. All these difficulties that the small 
Press, the small newspapers, the Indian lan-
guage press experience have to be removed by 
the Press Council. In regard to the distribution 
of newsprint, in regard to the distribution of 
advertisements through which Government can 
control the Press, the Press Council can do a 
great service. In this connection also it must be 
able to raise its own funds and it can raise its 
own funds when it is really autonomous, when 
it is as self-regulating as any other autonomous 
body. It must have enough money to conduct, 
organise its own enquiries into such evils as 
monopoly. 

I do not think there is much of monopoly in 
India, as there is in England. A monopoly in 
Press exists only when one proprietor is the 
owner of a number of papers, not a proprietor 
who owns one single paper with a large 
circulation whether in English or in an Indian 
language. It is a proprietor who owns half a 
dozen papers with circulation of a million or so 
not as in India with a lakh of circulation that 
can be called a monopolist. Even to enquire 
into these cases of monopoly, the Press should 
not depend upon the Government. It should 
depend on its own funds, upon its own research 
associations, upon its own enquiry orga-
nisations in order to find out not only the 
existence of monopoly, but also the operation 
of any other evil in the Press. It is only when 
these evils are attended to, when all the defects 
that are now in the Press Council Bill are 
removed, that we shall have a real Press 
Council that will look after not only the liberty 
and independence of the Press itself but also 
the liberty and independence of the people and 
the prosperity of the Press, because it is on  
their prosperity—I once    more 

663   R.S.—5. 
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[Shri M. Ruthnaswamy.] i 
insist—that the capacity to defend tne 
freedom and independence of the Press will 
depend. 

KUMARI SHANTA VASISHT 
(Delhi): Mr. Vice-Chairman, I have heard with 
interest the speeches of our friends and I 
support the Bill. I think it is very necessary to 
see that the Press in India maintains certain 
standards and certain performances They have 
to maintain a high standard. There are papers 
which look very nice, are very presentable and 
ordinarily you cannot see what goes on behind 
them. But, I think, in some ways to those who 
may have some idea of these newspapers and 
their functioning a little closely, the picture is 
not as pleasant or as heartening as one would 
imagine it to be. Mr. Mani has tried to make out 
case in all his charm and all his sweetness, but I 
think it is not as sweet or as simple as he tried 
to make out his case. I am reminded of a story. 
At one time I was in a certain country and there 
were two ' newspapers there. One was the Daily 
News" and the other the "Dai'y Tribune", which 
wrote very badly. The style was very bad. What 
they wrote was very bad. Somebody asked 
another person: "Which do you like better—the 
"Daily News" or the "Daily Tribune"? He said: 
'I like the "Daily Tribune" better because it says 
bad things and it looks bad also. I do not like 
the "Daily News'' be- | cause it is a very bad 
paper, an equally bad paper. But it looks nicer. 
Therefore, it is more dangerous.' I am reminded 
of Mr. Mani in that connection, because though 
he may look very nice and very sweet with all 
his charm and all the best performance that he 
could give on the floor of this House on this 
particular Bill, what he says is very bad. What 
is behind him is very bad. What is behind Ms 
mind is not so innocent. Therefore, though he is 
trying to make out a very innocent cas-:- ior j 
the Press people to -which he belongs, I he has 
privately said that    for what   ' 

his people in Nagpur may be doing in his 
newspaper he did not think that they should be 
all labelled in his name and that he should roi; 
be asked to answer for what his subordinates 
might do. I am reminded of this that he nimself 
never hesitated to attack people, no matter who 
was responsible for that particular matter. He 
does not discriminate whether a subordinate has 
done it or the person concerned has done it. My 
only disagreement with him is that in respect 
ou: our late Prime Minister h'-» often criticised 
him on the foreign, policy, on the Chinese 
trouble and various other things. But I suppose 
to impress the new Minister of Information and 
Broadcasting, he invoked in his sweet manner, 
the Nehru tradition, to which he did not 
subscribe and in which he did not believe. 
Therefore. I doubt very much why he has . . . 

SHRI BHUPESH GUPTA: He has decided to 
come into the Nehru tradition. 

KUMARI SHANTA VASISHT: Mr. Mani will 
never take to the Nehru tradition. He will not be 
able to get out of his small things. Therefore, I 
think that by invoking the Nehru tradition in 
this matter and the other matter and making a 
very innocent case for the press, it is not as 
simple as that. I may mention only 3 P.M. a few 
things here. I think that though our newspapers 
mainltain fairly good standards, sometimes they 
present or by and large they do present Very 
very biased views. As a very ordinary and 
simple reader almost twenty years back or so I 
remember one newspaper; then I did not know 
who were the big personalities, what was their 
background, what were they doing, what were 
their ideas, how good they were working, etc. 
But I remember one newspaper, English 
newspaper, every single day giving at least one 
item of news attacking Shri Morarji Desai when 
he was Chief Minister of Bombay. Of course, I 
was not very conscious and I    did 



1213 Press Council [ 14 SEP. 1964 ] Bill, 1963 1214 
not know whether Bombay was such a good 
State or who Shri Morarji Desai was or what 
sort of a man he was. But as an ordinary, lay 
reader, as a very young person, I was very 
surprised. Every day I really wondered who 
was Shri Morar.ii Desai. Was he really such 
a bad man? He must be a bad man, I thought, 
because the paper said every day something 
bad about him. 

SHRI BHUPESH  GUPTA:   Was      it a 
daily paper? 

KUMARI SHANTA VASISHT: It was a 
daily paper, English paper, published in 
Bombay and Delhi, both. Every single day 
that paper used to write such things about Shri 
Morarji Desai, a man of very high integrity, 
unquestioned integrity, of very high 
principles, and the State was one of the best 
administered States then, and it is one of the 
best administered States now. But this 'paper 
painted that picture every day. At least 
religiously there would be one item 
condemning that great man, and we very 
ordinary people did not know what he was, 
what his work was; so we thought that he 
must be a bad man because every day there 
was something against him. If that could be 
my reaction, when I was a small Congress 
worker, I am sure there are millions and 
millions of people who may have similar reac-
tions and who may feel that probably people 
are as they are painted in the newspapers, that 
they must be as bad or as good as they are 
painted to be. That also reminds me of the 
story of a newspaper trying to black out Mr. 
Churchill always when they wrote that Mrs. 
Churchill had landed at such and such place 
and she was accompanied by her husband. I 
need not say here that the question whether 
Mr. Krishna Menon won or lost in the 
Bombay election was a very minor matter, but 
it was very important as to what standards 
were maintained by the Press in India. If they 
could black out the news about our Prime 
Minister, our Home Minister and other 
Ministers, the Congress 

I   President,  former     Congress     Presi-'   
dents and all the top leaders of   the country,  
if  they  could black out all the news about that 
election,   I think the press did itself a certain 
amount of injustice when it did    so.    It    did 
not  matter  whether  one     gained  or lost.    
We lost  in     the     Farrukhabad election.    
We lost in another election in    the U.P. After 
all    heavens    did not fall, but it is very 
important that the Press  do maintain certain 
standards which on very  crucial occasions I   
they fail  to do.    They may    always I   
maintain fairly  good     standards, but I   when 
they are really expected  to do something,  
they     suddenly     collapse and  fall.    That  
is  very  unfortunate. 

I  am  reminded  of     another thing. When a 
foreign first lady came to our •   country on a 
private visit, they gave j   it importance.    At 
the same time the • first lady of our land    
went to their country on an official visit. 

SHRI BHUPESH GUPTA:  Who   was !   
the first lady? 

THE VICE-CHAIRMAN (SHRI AKBAR   
ALI  KHAN) :   Be  patient. 

KUMARI SHANTA VASISHT: You 
would never know about ladies. What I am 
saying is this. When a first lady from a 
foreign country came, —they are so 
gullible—our press would 

1 write anything that she said that this tree is 
taller than that tree or what she remarked 
about the pigeon. That is all right. 
Welcome the guest and give her all the 
honour that is due to the guest. But when 
our first lady went abroad at that very 
time—who had been a former Congress 
President, who has a long record of service 
behind her and who has done a lot of work 
in social welfare and child welfare, who 
has been one of the leading members of the 
Congress Party—our newspapers at no 
stage    bothered to 

! write even two lines as to what she was 
doing, though she had gone there 

\ on an official visit and was giving lectures 
in America. 
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SBRI BHUPESH GUPTA:   I agree I   ! do  

not know  ladies very  much,  but   | this 
much I know as to who in Ame-   ' rica is 
called the first    lady.   We do not have any 
such. 

KUMARI SHANTA VASISHT: She 
was one of our former Congress 
Presidents. 

SHRI BHUPESH GUPTA: That you 
can say, Congress President. 

KUMARI SHANTA VASISHT: She is 
an outstanding social worker. You need 
not call her first lady. 

SHRI BHUPESH GUPTA: You pay 
her any tribute you like. 

KUMARI SHANTA VASISHT: I am 
not paying tributes. I am only pointing 
out this. 

I 

THE      VICE-CHAIRMAN
 (SH
RI 

AKBAR ALI KHAN) : You are quite right. I 
have asked Mr. Bhupesh Gupta not to 
interrupt. 

KUMARI       SHANTA       VASISHT: 
What I am pointing out is this When   j a 
former Congress President was abroad on a 
lecture tour, who is an outstanding social 
worker,    who is outstanding in various 
other     capacities, our newspapers  would 
not bother to do the courtesy and have the 
decency to write as to    what    lecture she 
is giving, what is the response, how she was 
received, what sort    of welcome she gets, 
etc., about which we are all interested in 
knowing, which they as the Indian 
newspapers should  be  interested in 
knowing about.    But they were more 
interested in quoting those little bits, as to 
wheher the tree was taller    than the    
ambassador    or the  ; ambassador was 
taller than the tree,   ' which was of no  
consequence  at  all.   j I do not think our 
sense of proportion should be so clouded 
that they should 

forget as to what is due to our leaders in our 
own country and what is due to the foreign 
people in our country as well as in theirs. 
Give them all the honour that you want to 
give them but do not forget in the process 
our own leaders. So also particularly Mr. 
Mani is more touchy when foreign people 
are involved, foreign Senators and others. 
But how our leaders are received there or 
what treatment they get is of no concern to 
Mr. Mani, representing   a   section  of  the   
press. 

Then I would like to say a few words that 
the proprietors of the Press pay their editors 
very well, Rs. 5000, Rs. 6000 and so on, 
and they want to control the newspapers in 
every way through the editors. There is a lot 
of exploitation, unfairness, etc., involved in 
the whole process, and sometimes when 
they become angry or unpleasant towards 
the editors, the editors have to leave their 
jobs and go away or follow the policies of 
the proprietor and become unfair or unjust 
to their own correspondents and reporters. 
That is one level of injustice perpetrated by 
the proprietors on the entire staff of the 
newspaper through the agency of the editor, 
and sometimes on the editor himself in 
which case—and there are such cases—he 
has to leave for a job elsewhere. In the 
second level there is again a grave injustice 
that is perpetrated by the editor on his own 
staff and often the staff may have to go and 
leave the job. 

I am told that very often the staff is 
recruited because it is related to some 
officer of the Government of India or some 
other big person, and many of the people 
who do come into the profession are those 
who do not really impress very much. K a 
teacher does not do very well, we want to 
remove the teacher. If a doctor is not very 
good, we take action against him. But as far 
as the newspapers are concerned, they have 
all the rights and privileges and none of the 
responsibilities. They cannot be pinned 
down.   They    have    been 
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given a sword with which they can do   , as 
much damage as they    like.   Nobody  
wants  to irritate  or     displease the press 
people    because    they are really  so  
powerful.    They     have the power of    
money.   They    have    the power of the 
pen.   They    have    the   j power of the 
whole lot of links    not   [ only with the 
business community on   i the one hand but 
also the bureaucracy on   the   other.    It  is   
a   peculiar  link because  all  their work and    
various other things and favours    are    
given them   by   the   bureaucracy,   and    
the   j bureaucracy sees to it that it does not   
; displease   the  press.    They oblige  by 
appointing their daughter  or wife as a 
teacher or some such thing or giving  them  
some  other  job   or  getting their sons into 
various positions   and so on, and so on, so 
that they would never  have the fairness to     
criticise the bureaucrat    however    corrupt 
he may be, however inefficient he    may be.  
I    have known people who were 
outstandingly   corrupt 'or outstandingly 
inefficient, but because they had  obliged all 
the gentlemen of the Press, the   Press had 
never a    word    against those particular 
individuals who were utterly undesirable as 
officers, and very senior officers also.   
Here I must say one word.   One 
newspaperman   wanted his brother to be 
taken for some post.   Unfortunately,    we 
had    some Selection Committee and some 
procedure to make the selection objective. 
That man refused to understand  .hat. He   
said:    "Why   did  I   come  to  you then if 
this is the    procedure to be followed?   I 
want  you to     help."   I said:   "I  could  
not  help  you."  From that day till this day,  
12 years, that man has been deadly against 
me and under no circumstances he would 
fail to poison the news etc. against me. 

Another paper wanted some other job 
to be done. It could not be done. That 
correspondent had been my enemy ever 
since. But recently he became friendly. 
The first one is an English daily the 
second is an Eng.ish daily and the third is 
an English daily, from Delhi. They also 
wanted some other things to be done for 
them. If 

you do not do that, you are in trouble. 
They can paint such a black picture about 
you or your work or your performance in 
various official capacities, so that a 
politician's or •* worker's future or work, 
etc. is made or marred very often by the 
press people. When they want to give you 
a boost. 

SHRI LOKANATH MISRA (Orissa): 
They cannot paint a bad picture about you 
if you are honest. 

KUMARI SHANTA VASISHT: They 
can. You are underestimating them. If you 
think so, you are very much mistaken. 
You are in the Opposition and you are not 
to worry one way or the other. Therefore, 
you do n'ot know. (Interruptions). 
Anyway, you would be enlightened 
without any delay. 

Then again, 1 think if there is any 
hankering for favour, that is wrong, whether 
it is done by politicians    or anybody else.     
But they have no objectivity.   You must    
help them and do everything for them, a 
sort of bribery.   What is this bribery for 
these people of the    Press?   Why    should 
these people be always    entertained? I 
could see the head-lines of the news the 
next day, when a certain dissident of ours 
used to take out a pressman and give him  a  
cup of tea,  I knew what the    head-line    
would    be the next day.   For    every    
single day I could give the head-lines of the 
newspapers, because 1 know what the dissi-
dents had told those    people.    So, it was 
always    clear as to how a situation would 
be handled. They would , also entertain 
them    lavishly in restaurants and all s'orts 
of things, which became a watchword     
amongst    the various  ordinary  Congress     
workers. You  take  them to this  restaurant 
or that restaurant.   And also you should see 
them when the foreign embassies invite 
them,  and that is where they feel perfectly 
at home as if they are given  the  
recognition which  is  their due.   Of  
course,  elsewhere  they  are not even keen 
that    they should be given any recognition 
and they refuse to give   recognition     to 
others.    But 
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the foreign embassies also entertain 
them lavishly, and they are in form 
there. All the newspapers are putting 
up their own huge buildings. Nobody 
stops to question from where they 
get all the money, whether it is 
'Link' or 'The Indian Express' or 'The 
Pratap'   or   'The      Milap'. Where 
do they get all this money from? 
(Interruptions), And there are the 
advertisements from foreign people also. 

More than this, I find another very 
unhealthy trend which I am constrained to 
say, and about which I am very sorry. 
Being a student of events and current 
foreign affairs, I see a certain trend in 
certain countries abroad. Then I see the 
reflection sometimes in their papers or in 
their Parliaments and then I see something 
being echoed through our own papers, and 
then they repeat it sometimes, whether a 
leader is good or not, whether a leader 
should be there or not, whether they 
should change a leader or not, whether he 
is old or young, all sorts of things. Why 
do our newspapers take their line or their 
impression or their trends from foreign 
countries? Why do not they use their own 
brain, their own imagination? If they think 
that a thing should be so or it should not 
be so, they should go accordingly. 
Invariably they have become the shadow 
of trends abroad. They do not show what 
is happening here. If they are going to 
play into the hands of those foreign 
countries, then I think they can never 
serve this country, they cannot be faithful 
to this country, and that is a serious matter 
because we expect and want the news-
paper people to set high standards, not to 
become the shadows of foreign countries. 

SHRI BHUPESH GUPTA: Perhaps 
they are importing brain from outside 
under PL 480. If I can   .    .   . 

KUMARI SHANTA VASISHT: I am 
not yielding. I may also point out that a 
large number of editors at one time were 
taken abroad, on whatTsort 

of tour I can't say. They were all 
entertained for a few months. They were 
kept very happy, they were shown various 
countries. They had nice hotels to stay in, 
which reminds me of "The Ugly 
American" also. But they came back 
influenced this way or influenced that 
way. Why should all be entertained by 
foreign countries and go on a holiday for 
so many months at their expense and at 
their cost and then come back with their 
ideas or their brain-washing and so on 
and so forth? I think our newspapers 
should either stick at home or go at their 
own cost or at least the newspapers 
should finance them. They have enough 
money anyhow, they can get enough 
money also because they are paid so 
much by s'o many to keep their publicity 
going. They cannot be short of money. 
This is what I have felt. 

Another thing is that they have been 
extremely unfair with the public at large. 
You may include politicians in that or 
you may include others. But just because 
they are so powerful, they can do so 
many things and they can do a lot of 
damage, it does not mean that whatever 
they are doing is correct or right. And I 
am sorry to point out that they have 
invariably painted a bad picture in this 
way constantly, day after day. Wnen the 
son-in-law of a very big industrialist, 
proprietor of a paper supplied second 
grade coa] to the cooperative store—and 
the Government inspector o Bihar 
certified that as first grade coal—that 
news never saw the light of the day, it 
was not found to be good news because it 
affected him; he was the son-in-law of the 
news paper proprietor. But the news 
about the co-operative stores has been 
going on like a broken record day after 
day. Even after the Law Ministry has 
given its opinion even when no particular 
charge has been found against it, even 
then so much hullabaloo has been going 
on for so many months with a great desire 
to damage people and personalities and 
the stores itself; they go on repeating it. 
Nor did our hon. Members opposite ever 
point out 
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SHRI LOKANATH MISRA: Then do not quote 
Gandhiji.     That is what I 
say. 

KUMARI SHANTA VASISHT: I have never quoted 
Gandhiji but this is the only time when I do feel like 
quoting Gandhiji because it is such a j serious matter, 
because it is a combination of money) newspaper and 
bureaucracy which really makes it difficult. Therefore, I 
would really invoke  Gandhiji . . . 

SHRI P. N.  SAPRU:      You do not I   want a free 
Press in India? 

KUMARI SHANTA VASISHT: No, I do not mind if 
there is no Press in India. 

SHRI P. N. SAPRU: I think it is better . . . 

KUMARI SHANTA VASISHT; I do feel that if the 
Press takes away the freedom of the individual, I 
cannot see logically how it will be able to maintain 
its own freedom. The freedom of the individual is as 
important as the freedom of the Press. If the Press 
thinks that it has a licence, then I have no sympathy 
for it.. I think the Press Council should be armed with 
the Civil Procedure Code powers. It should have a 
judicial sanction behind it so that they can call the 
people to witness, they can have affidavits, they can 
follow the Judicial procedure, and I agree with the 
honourable Doctor. What will a mere censure do to 
them? They are used to censures, they are used to 
warnings and they are used sometimes to bad 
speeches from us. But they are not going to change 
their course. There is a very bad obscene newspaper 
here, a part of the Yellow Press, in Delhi. 
Government took some action against the Yellow 
Press. Now it writes only obscene stories and articles, 
nothing else. There was such news in that paper 
along with other news but after the warning was 
given, action was taken against it, the paper is writing 
exclusively obscene articles in the Press now. 

as to who that big industrialis'; was,  | who 
supplied second grade coal saying it to be first 
grade coal when it   was really  second  grade 
coal;   even     the Government  inspector 
certified   it  to be first grade coal when it was 
found to be second grade coal. It was lying at 
the railway station at Delhi. Nobody bothered to 
lift it up. They wanted to   i blame the store-s, 
again, that the coal  i being sold by them as first 
grade was really of an inferior quality. But none 
of our press people or the leaders or the 
Opposition Members bothered  to worry about 
that,  as to why a very big  business  house  had 
supplied  in-  [ ferior  quality to the  store 
certifying that to be of a better quality.    Any-  ) 
way. I am not interested. 

(Interruptions). 

THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN):   No,  no, no names. 

SHRI BHUPESH GUPTA:  I do   not 
know    .    .    . 

(Interruptions) 

KUMARI SHANTA VASISHT: This goes 
on. 

And then, Mr. Mani says that this Council 
will become a menace to the newspapers. I 
think the newspapers are a menace to the 
public at large. And I am reminded of 
Gandhiji who used to say that he would like 
all the newspapers to be banned. I wish they 
had banned all the newspapers, then we would 
not have that much mischief at least and 
things can be easier, life can be easier. When 
they put up all kinds °f news about communal 
riots here and there and so much of poison in 
the . . 

SHRI LOKANATH MISRA: 
Gandhiji   said   so   many   things.    He wanted 
the Congress to be dissolved. 

KUAMARI SHANTA VASISHT: I am not 
against it either.   Don't worry. 
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I am also reminded—whenever they 

have their annual general meetings, do 
these newspapers ever consider as to what 
is the standard and performance of every 
other newspaper? Do they ever censure 
them or change their standard? Do they 
improve their standard? Do they want to 
function fairly and objectively and 
honestly? If honesty is wanted in other 
places, why is it not wanted in these 
newspapers? Therefore, I would have 
appreciated if these newspapers had really 
asked the other newspapers to function 
properly, fairly, objectively and '-onestly. 
But it is such a caste of the newspaper 
people—they forgive everything and they 
forget everything else as far as their own 
community is concerned. I think it is not 
fair, it does not inspire any confidence 
amongst us that you protect your own 
fellow people and do not want anything to 
be "aid against those newspapers however 
wrong or bad they may be. This really does 
not raise the standard nr the prestige of the 
newspaper itself. 

(Time  bell rings.) 

Sir, I have very many things to say. 

Then I would like to say a few words. 
As Mr. Anwar also has said, you require a 
certain amount of education, training and 
so on. But in journalism, anybody—
matriculate or non-matriculate, graduate Or 
non-graduate—may come and he becomes 
an authority on the Planning Commission, 
he becomes an authority on the 
Government of India, he becomes an 
authority on foreign affairs, he becomes an 
authority on every aspect of life. If there 
are specialists, as there are sometimes, in 
economic affairs or in various other 
things— newspapers have very few 
experts— I can understand and appreciate 
it. There are dram1* critics, cinema critics 
and so on. But I refuse to believe that  
every     person     who" is 

working in these newspapers is a very 
qualified person or a great expert  and   
authority  on  everything 

SHRI S. S. MARISWAMY (Madras): 
If you want to stipulate qualifications 
for journalists, what about qualifications 
for Ministers? 

KUMARI SHANTA VASISHT: I am 
not yielding. 

THE VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN): She is not yielding. 

SHRI S. S. MARISWAMY: . . -They 
are in charge of the Planning 
Commission. It is t'oo much of an attack 
on journalists. 

KUMARI SHANTA VASISHT: I know of 
a large number of newspaper 
correspondents and reporters. They want 
hand-outs as if that is their life-breath. 
They must get something printed for them 
so that they can print it without reading or 
making further exploration or study about I 
the problems themselves. They take the 
printed material from you and put it in the 
newspapers, and their duty is done. Can all 
other professions afford to do like that, just 
take some ready-made paper from organi-
sations and associations and print it? I do 
feel that the people, particularly Ihe 
youngsters in these newspapers— 
sometimes their own fellows say they are 
like * * * more or less, but I would not like 
to use that word; they themselves are 
responsible for that—they do not make a 
study of that particular subject. They do not 
do anything about it and they behave in a 
very irresponsible manner. And if they are 
entertained, their colouring changes and 
their writings also change. These are very 
undesirable features of our newspapers. 
They must have people who know some-
thing about the subject. If you give them <-
ome budget figures or some other material 
or some other views on various matters, 
they have no clues as to what you are 
talking. They do not understand about it.    
They have 

•••Expunged a3 ordered   by    the Chair. 
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no idea because they can never do i justice 
to those particular Ministries or 
departments about which they themselves 
know nothing and these are the people who 
are supposed to have authority to write on 
them. There are some experts too who may 
take the angle of Free Enterprise or may 
want freedom for the private sector and so 
on. They may speak for the public sector, 
they may speak against the co-operatives—
that I can understand—that bias in the 
newspapers. But for Heaven's sake, they 
should know something about those 
particular departments. 

I know many of these youngsters 
whom even girls did not take very 
seriously in our colleges, but they become 
authorities. They want to discuss, 
irresponsibly, the policies laid down by 
the Prime Minister of India, that he 
should do this and he should do that. 

SHRI S. S. MARISWAMY: The Prime 
Minister is not God. 

KUMARI SHANTA VASISHT: 
Newspaper people are not gods either. 
They should at least make a thorough 
study of their subject. 

SHRI S. S. MARISWAMY: On a point 
of order. Sir, she is mak:ng very 
uncharitable attack on our journalists.    
That is not right. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): YOU can answer later on. 

SHRI S. S. MARISWAMY: You iire 
giving her undue freedom to talk so 
much ill of journalists. We know what is 
journalism. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): There is nothing 
unparliamentary. 

SHRI S. S. MARISWAMY: We know 
what is journalism and we also know the  
qualities  of Congress politicians. 

KUMARI SHANTA VASISHT: I respect 
good journalists, I like good journalists. I 
appreciate very much when there are good 
journalists. But if they are not good 
journalists, I do not like them. They should 
maintain good standards. If they cannot be 
fair, if they do not have missionary zeal, if 
they do not espouse the cause of the 
country, they fail to become good 
journalists. They can be hired by one or 
the other. I know of people who were 
opponents, who were critical but they 
become friendly when they are employed 
by them. They write what these new 
people ask them to write I wish they had 
convictions. Therefore, I say that they 
should be people with a missionary spirit.     
(Interruptions). 

SHRI S. S. MARISWAMY: It is un-
charitable   and   unchivalrous   also. 

KUMARI SHANTA VASISHT: I am 
very unchivalrous. I have no hesitation in 
saying that because the newspapers are 
very unchivalrous; for once like an 
ironsmith I am going to have my hit 
because like goldsmiths they had their hit. 
I am rather like an ironsmith today giving 
my hit for a change. I want them to have 
convictions and follow certain principles 
and have some missionary zeal because if 
they are going to be guardians of 
democracy representing the fourth Estate, 
they must represent high standards which 
are expected of them. They cannot just go 
on . . .(Interruptions). They are taking my 
time. 

SHRI S. S. MARISWAMY: Sir, the 
freedom fight of India was carried on 
mostly by newspapers.... 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): But that is not the way. You 
can speak when your turn comes.    Please 
sit down. 

SHRI S. S. MARISWAMY:.... She 
should be sober, she should be restrained. 
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THE VICE-CHAIRMAN (SHRI AKBAR ALI 

KHAN) : I do not approve of that sort of 
interruption. 

KUMARI SHANTA VASISHT: I like 
newspaper people who are good and honest. I 
should like them to maintain standards. If 
they do not want to maintain standards, it is 
their own outlook and we have a right to criti-
cise them. If they maintain good standards we 
appreciate them. We do not want them t0 be 
completely swayed one way or the other 
without examining the merits  of the cases. 

Sir, I think the Council should have this 
power and authority. It should be able to call 
evidence. They should not be handicapped as 
the British Press Council was. They should 
have more sanctions and authority behind 
them. I am sorry, and I have reason to say so, 
that the Press has never bothered about the 
freedom of the individual. On the other hand, 
it has all along been concerned aibout the 
freedom of the Press. The Press sometimes 
behaves as if the individuals are like people in 
the dock, as if they are all criminals and so on 
which is very unbecoming of them. I do not 
think that the Press really faces any danger at 
all. 

Mr. Mani is worried as to why innocent 
people should be called by the Press Council 
and why they should follow the civil 
procedure. I may state that thousands of 
innocent people are called by courts and they 
follow this procedure till it is found out that 
they are innocent or otherwise. They are faced 
with the procedure orescribed under the law. 
They are called by the courts. They are called 
by the judiciary. When an ordinary illiterate 
man who knows nothing of law or journalism 
has to face the process of law why should Mr. 
Mani bother whether the journalist will or will 
not be able to face the process of law? 
Therefore, his saying that we will be faced 
with this situation or that situation has no 
meaning.   If we are innocent why 

should we be punished? There are thousands 
and millions of innocent people who are 
being taken to courts. They have to prove 
their bona fides. There are thousands of 
people who are being criticised otherwise too. 
It remains to be seen whether they are 
innocent  or not. 

Sir, I do not see why Mr. Mani should want 
so many advantages for his press when he 
does not want to give the same consideration 
to others. Maybe he wants to justify to his 
own community of press people, "See, what I 
have done for you. See how nice I am. I am a 
very good boy." But I want him also to be fair 
in his own functioning and I expect high 
standards of him. 

I do not know how the press people 
will be asked to maintain higli 
standards. Will they go after every 
story, column after column? Then 
three-fourths of the paper would 
have to be scrapped. At the same 
time, I do not know how the Press 
Council would be able to administer 
warnings to such papers, warnings 
which have never been heeded by 
the newspapers. That is what I have 
observed generally. At the same 
time I do not know, even if they 
refer the cases to the Government 
of India, what the latter would do. 
Will they charge them with some 
thing? I hope they will. Will they 
send them to jail? I wonder if the 
newspaper will not go to the law 
courts. The case having been refer 
red to the Central Government, will 
the latter not undergo the ordinary 
process of law when the paper goes 
to a court—when it takes the appeal 
to the High Court or the Supreme 
Court? Probably    the    law    will 
demand the entire procedure to be followed, 
so-called notices and other things. Therefore, 
I do not know whether this Council is going to 
be handicapped because it will be open to the 
newspapers, if they are dissatisfied—and I am 
sure they will be —to go to a court of law. 
They would like the regular proceedings to 
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go on. That would be very difficult. I do 
not know to what extent the Council can 
be made effective because the power of 
money is very great and the power of 
newspapers is even greater because when 
they function unfairly, they become a 
danger to the ordinary man's freedom, to 
his functioning fairly, objectively and 
sincerely. Therefore, with this great threat 
that the newspapers present to the ordinary 
citizen and ordinary people, I do not know 
how We can be protected from the Press. 
What remedy do we have against it? How 
can we be functioning without the fear of 
what the Press will do to us? 

Sir, as these are very serious questions, I 
want them to be taken up bj the 
Government. They will have to take very 
stringent action if the freedom of the 
individual is endangered through the 
newspapers. I think one day the 
newspapers will lose their own freedom 
because that is the law of nature. If you are 
taking away somebody's freedom, your 
freedom will also go away and you will 
one day feel the same oppression, the same 
bullying tactics through some agency 
whatever it may be, I cannot say. 
Therefore, Sir, I think that in today's India 
our position is that the newspapers should 
behave with a certain amount of responsi-
bility, and they should maintain certain 
standards. I am sorry to say •they do not 
always maintain the standards which are 
wanted from them, which are expected of 
them, which we hope they will have. But 
they do not always come up to our hopes 
and expectations, nor do they inspire that 
confidence which is necessary. The 
Council should enjoy for its working all the 
confidence, backing and support of all, that 
it is necessary that it must have, and it 
should have all the authority and power to 
maintain and see tha-; the papers maintain 
the right standards, that they do not bully 
their own staff and other people also, that 
they are as fair and objective as they can be 

I   —though I have very   grave    doubts 
I   about that—but I do want them    to 
!   maintain  good  standards;     otherwise 
they  will  be  polluting  everything if 
they cannot maintain good standards. 
I  thank you. 

SHRI D. THENGARI (Uttar Pra-1 
desh):Sir, I do not know whether it I was 
quite inevitable to refer to the 
qualifications of journalists in general and 
youngsters among them in particular. I may 
tell my hon. friend that though any Tom, 
Dick or Harry is capable of entering the 
field of journalism, neither Tom nor Dick ! 
nor Harry will be able to continue long in 
that field for the simple reason that that 
will also require specialised knowledge. 
The Press Council, as envisaged under this 
Bill, has certain unique features. It is a i 
clear deviation in certain respects from the 
recommendations of the Press 
Commission. It does not follow the pattern 
of the British Press Council. In certain 
other respects it is not quite on par with our 
Bar Council or the Medical Council. In 
view of all these facts, it has become 
necessary to consider in detail the merits 
and demerits of this Bill so that in our 
enthusiasm to create a Press Council we do 
not throw up a Frankenstein that we are 
capable of creating but quite incapable of 
controlling. The Press Council as envisag-
ed under the Bill should not become a 
medium and instrument of official 
repression. Therefore, since the Bill is 
going to be referred to the Joint Select 
Committee, it would not be out of place to 
go into certain details also. 

Now, in the first place I would suggest 
that in the Preamble, wherever the word 
'liberty' is used. it should be replaced by 
'freedom'. The difference in the shade of 
meaning is quite obvious. 

In clause 2, the following should be 
added: 

"For the purposes of this Act the 
expression 'newspaper' includes 'news 
agencies'". 
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agencies like the Press Trust of India, the 
Hindustan Sama-char, the U.N.I, should 
also be represented on the Press Council. 
According to the definition of a 'News-
paper' as given in the Press and 
Registration of Books Act, a newspaper 
does not include a news agency. Therefore 
inclusion of this clause is necessary. 

In clause 12(1) for the word 'liberty' 
substitute 'freedom' and f°T the word 
*newspaper' substitute the word 
'journalism'. 

In clause 12(2)(b) omit the words: 

"and, in particular, to prevent the use 
of any information obtained by 
journalists for purposes of blackmail". 

In the first place these words are redundant 
in view of the first part of that clause. 
Secondly, it casts an unnecessary 
aspersion. It may be noticed that the Press 
Council Bill, 1956 did not contain these 
words. 

Clause 15 of the Bill dealing with 
"Payments to the Council by the Central 
Government' should be omitted. 

Clause 16(1) should be redrafted as 
follows: 

"The Council shall have its own 
funds created from out of a cess levied 
on newsprint consumed by newspapers 
and earmarked specifically for the 
purposes of the Council". 

Subsequent sub-clause should be suitably 
redrafted. If the Press Council is to depend 
upon the Government for its finances, it 
would cease to be a really autonomous 
body. It would ultimately degenerate into 
an instrument of official repression. It is 
noteworthy in this connection that the 
Press Commission had recommended   that    
a    cess    of 

Rs. 10 per ton should be levied on the 
consumption of newsprint and expen-
diture on the Council and its ancil-laries 
be charged to the fund thus collected. 
The Press Council must be self-
supporting financially, otherwise it  
would  be  forfeiting  its  autonomy. 

In Clause 13, sub-clause (4), the 
whole thing should be omitted, namely: 

"The decision of the Council under 
sub-section (1) shall be final, and 
shall not be questioned in any court of 
law". 

I may mention here that the Press Council 
Bill, 1956 did not contain any such clause. 
Though it has been said that this will not 
curb considerably the freedom of the Press, 
I think we I are not moving, if we accept 
this wording, in the direction of progres-
sivism. The whole thing should be 
dropped. I may also point out that the Press 
Council Bill, 1956 did not contain any 
clause similar to subclause (2) of clause 13 
which runs thus: 

"Where any newspaper, editor, or 
journalist has been censured More 
than once under sub-section (1), the 
Council may report the matter to the 
Central Government together with a 
recommendation in regard to the 
action which may be taken by that 
Government against the newspaper 
editor, or journalist." 

The point is, why bring in the Central 
Government here? As a matter of fact, 
as somebody has remarked just now, the 
Government is too much mixed in the 
whole thing. 

Clause 14 of the Bill, under which the 
Press Council can force a journalist to 
produce documents and also divulge his 
source of information, would obstruct 
the free flow of information in the 
journalistic world. Correspondents,   
reporters,    etc. must 
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nave   necessary     protection.     Jn  tnis  i 
respect, the regard for the     freedom of the 
Press demands that the Press  | Council be 
placed on a par with the Bar Council and 
the Medical Council. 

There are certain other matters which 
also deserve our serious consideration. In 
the first place, there are general complaints 
regarding allocation of newsprint. The 
Government has large authority in respect 
of this and that authority is being misused. 
The legitimate requirements of every paper 
must be fulfilled and the Government must 
give appropriate assurance "o that •effect. 
Today it is a well-known fact that certain 
newspapers purchase newsprint in the 
blackmarket and there are others who sell it 
m the blackmarket which means that cer-
tain newspapers are not given their 
required quota and others are having more 
than what they require It is so because 
there is no correct ascertainment of the 
circulation of each : paper. The figures 
given are wrong. So, it is the duty of the 
Government j 'to see that there is correct 
ascertainment of the circulation and for this 
purpose necessary action should be taken. 
And it would be better if once the Press 
Council is created. , the work of allocation 
of newsprint j from within the foreign 
exchange made available is entrusted to the 
Press Council. The Council should also be 
entrusted with the work ! which is 
presently being conducted by the 
Directorate of Audio-Visual ' Publicity, and 
till such time as this proposal is 
implemented, the D.A.V.P. j should be 
required to publish and place before the 
House, its Annual ] Statement containing 
the following details: 

(1) The names of the papers that are 
given Advertisements; . 

(2) The  quantum     in  ea:h  case;   
j 

and 
I 

(3) The rate  in  each  case. 

To-day the Government is showing 
discrimination in the matter of allocation 
of advertisements also. The Government 
has wide powers in the matter of granting 
of foreign exchange for buying of 
machinery, both for maintenance and for 
normal expansion and other materials 
required for newspaper production and 
granting of foreign exchange for 
newspaper correspondents abroad. In this 
matter also the Government is showing 
discrimination against papers whose 
policies are independent. This 
discrimination also must be ended. 

I now come to one important clause, that 
is clause 4 dealing with the composition of 
the Council. According to this clause, the 
Council would consist of 13 members 
from among working journalists, out of 
them not less than six would be editors. 
Now, there are editors and editors. There 
are working editors, and non-working 
editors. There is nothing in this clause to 
prevent nomination of proprietor-editors in 
all the six cases in which case che number 
of working journalists would be reduced to 
seven and that of non-working proprietors 
or their representatives would go up to 
twelve. It should be therefore specified that 
only working editors should be nominated 
to the Council. 

SHRI MULKA GOVINDA REDDY 
(Mysore):     They   are   already. 

SHRI D. THENGARI: Not working 
editors. 

Now, much has been said against them 
and almost all our newspapers have been 
charge-sheeted. Nevertheless, in order to 
maintain the autonomy of the Press, the 
Press Council should also protect our 
journalists from interference from official 
quarters and it would be necessary that our 
Press Council should have an authority to 
go into complaints  of interference from  
gov- 
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politicians or other individuals. As I1 said, 
much has been said against our 
newspapers, and while the article by Mr. 
Frank Moraes has come under criticism, I 
must say that his views and also those of 
Mr. Mani have been supported by the 
Press Commission also, and I would like 
to read a small passage in support of my 
contention—this is from the Report of the 
Press Commission: 

"Yellow   journalism,  only    among 
small sections.—In concluding    this 
survey  of the performance of    the Press,  
it is necessary to state that the     well-
established     newspapers have,  on the 
whole,  maintained    a high standard of    
journalism.      We  1 are  glad   to   state  
that  they    have avoided     cheap  
sensationalism  and unwarranted   
intrusion   into  private lives.    They  
represent     a  decisive majority of the 
total circulation in   < India.    
Objectionable features have been  noticed 
in  a small section of the Press." 

This is what the Press Commission has to 
say. My friend, Mr. Anwar, j seems to have 
cultivated some aggres- I sive love for Mr. 
A. D. Mani and directed all criticism against 
the gutter Press. I want to inform you that 
there are adequate provisions in some other 
Acts to curb the undesirable activities of 
what he described as the gutter Press. 

SHRI A.    D.    MANI:     What    about 
gutter politicians? 

SHRI D.    THENGARI:     Yes,    there 
must be certain Acts,     but    on     the   j 
whole we should not include anything  j in 
this  Bill  which would  cast aspersions upon 
our journalists   and    upon our journalism. 

Thank you. 
SHRI LOKANATH MISRA:    Before you 

call  the next speaker,  I    would  j like to 
point out a particular    objec-   1 tionable    
remark    made by    Kumari   j Shanta 
Vasisht regarding the journa-   | 

lists and the correspondents. She said: "I 
would not call them***" and then continued 
with the speech. It may not be   .   .   . 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN):  I will not call them.' 

SHRI LOKANATH MISRA: It may not be 
unparliamentary, but all the same it is not in 
good taste. It is undignified for a Member of 
this House to pass such a remark against 
persons who are not here in the House direc-
tly, but plea is being taken on so many 
occasions that we should not bring in other 
persons who are not Members of this House, 
and here a remark has been made—which is 
not in good taste—and against persons who 
are least responsible for it. 

SHRI BHUPESH GUPTA: Mr. Vice-
Chairman, you did not like that we should 
interrupt her. We quite understand it, but it is 
not a question of whether technically it 
comes within the scope of Parliament 
procedure or not. She made it a very general 
remark covering all journalists; she did not 
make any exception. She referred to all of 
them and said; "I would not call them***". 
The suggestion is quite clear. Suppose I say: 
"Mr. Vice-Chairman, I would not call you a 
bandit" having said very many things against 
you; the suggestion is clear, and you would 
not, allow it just because I have not put it in 
the positive. Similarly, here it is not a 
question of one or two individuals. It is 
possible that one is singled out; T could have 
understood it if some individual was pointed 
out and subjected to this kind of remark. But 
she said it generally. I think it was a bit too 
mu~h, in this House at least, when we are 
passing this Bill and all of us are feeling con-
cerned for the working journalist-? and 
others, And you know very well that we 
have criticisms to make against journalists, 
some of them, but we have never u*eH such 
words against very many anti-communist 
journals also,  and  therefore a general  
remark 

***Expunged   as   ordered     by     the 
Chair. 
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of this type should not have been made; and 
since it has been made, I would request you to 
have it expunged from the proceedings. You 
have some discretionary power—I know— 
and you please have it expunged, and that is 
all I want. I do not know what my other 
colleagues would say. 

SHRI A. B. VAJPAYEE: This lady Member 
tried to put it very cleverly, but the inference 
from this remark is very clear, and we cannot 
allow such a remark to go on record. There 
are journalists and journalists, and they cannot 
be bracketed like this. It was not in good taste 
and it should get expunged. 

SHRI A. D. MANI: I did not want to 
interrupt the hon. lady Member when she was 
speaking, because she was referring largely to 
my criticism of certain provisions of the Bill. 

THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN) : That is a different proposition. 

SHRI A. D. MANI: But the journalists can 
take care of themselves. The journalists are 
not going to become ***because some 
Member of this House has suggested that they 
were. But I think, Sir, for the dignity of these 
proceedings, that that sentence should not be 
allowed to appear in the records, and I support 
the observations made by Mr. Bhupesh Gupta 
that the sentence should be expunged. 

SHRI P. N. SAPRU: I support the view 
taken by Mr. Bhupesh Gupta and by Mr. 
Lokanath Misra. I think that these remarks of 
Miss Shanta Vasisht were rather unfortunate. 
They go to suggest that journalists, by and 
large, are*** I think that she probably did not 
mean it, but what she actually said, her 
remarks, unfortunately, conveyed that 
impression to one's mind. We have in this 
House very high respect for journalists who 
have contributed a great deal to the freedom 
movement in this country and who do good 
work for this country. I    would    therefore 

***Expunged as ordered by the Chair. 
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THE VICE-CHAIRMAN (SHRI AKBAR ALI 

KHAN) : Now I have heard the point and I will 
give you my ruling. 

SHRI D. L. SEN GUPTA (West Bengal): 
Before that I want to add an important point, 
Sir. 

THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN) : I have noted the point. You listen to 
my decision and if, after that, you consider   .   
.   . 

SHRI A. D. MANI: There are party leaders 
who want to speak. 

SHRI MULKA GOVINDA REDDY: 
Before you take the decision, Sir, I may be 
allowed an opportunity. 

SHRI BHUPESH GUPTA: It is important, 
Mr. Vice-Chairman—whatever order you 
pass—that the speeches 'opposing the remarks 
should be .recorded omitting only the remarks 
to which exception has been taken. Suppose 
you expunge the remarks made against the 
journalists, it is because Members from both 
sides took exception to them as a result of 
which you have been pleased to announce 
their expunction. So the speeches made in 
opposition to the remarks must be recorded. 

THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN) :  Yes, Mr. Reddy. 

SHRI MULKA GOVINDA REDDY: Sir, I 
would like to bring to your notice that the 
remarks made by the hon. lady Member, was 
most unfortunate and I would agree with the 
request    made by Mr.    Bhupesh 
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Gupta  and  Mr.  Lokanath  Misra that 
they should bo expunged. 

SHRI D. L. SEN GUPTA: Sir, I want to 
say something on another aspect of ] it,  
May I do so? 

THE VICE-CHAIRMAN (SHRI AKBAR  ! 
Au KHAN):  Yes, just one minute. 

SHRI D. L. SEN    GUPTA:     As    a 
matter of procedure, a point of order   has 
g°t to be raised immediately after  ; the 
objectionable word was used. The   I 
ortunate position here is this that  [ that 
was not done and the hon. Mem-  j ber 
who used it is absent now. So I  J suggest, 
please allow her a chance to  j withdraw   
the  word.  That  would  be  j more 
honourable to this House as well ,.v  for  
the  profession against    which it was 
used. So I say, please consider !t, for the 
reason that she has not got  I an 
opportunity even ©f    withdrawing   | the 
word. You don't give her a chaye  : for 
withdrawal of the word. 

THE: VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN) : I have heard your 
point. That will de. 

SHRI D. L. SEN GUPTA: As a mat-
tei of fact, the point of order itself is out 
of order inasmuch as it was not raised at 
the proper time. 

THE VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN): Shri Jagat Narain, 
would 11 u like to say something? 

 

SHRI K. K. SHAH (Maharashtra): No, no 
intention should be attributed to the hon. 
Member. 

SHRI BHUPESH GUPTA: Sir, one 
suggestion has been made now, namely the 
suggestion of withdrawal of the word. Tlie 
difference between withdrawal and 
expunction is this. Suppose you say let h'er 
come and withdraw it and suppose she 
withdraws it, then everything remains on 
record, everything including that word or 
remark. Therefore, even if she withdraws it, 
the whole thing will remain and nothing 
will be expunged. The word "***" will 
remain. Therefore, I say that in the present 
case, more especially as she is not here, the 
more satisfactory course would be to exer-
cise your discretion, Sir, and order that the 
word be expunged so that the world will 
not know that the word "***" was used 
here. I can also assure you, Sir, that we shall 
also forget it 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): Is Kumari Shanta Vasisht here 
in the House? No, she is not here. I have 
heard the objections raised. The hon. 
Member usually speaks with a balanced 
mind. But the expression she used is 
unfortunate, and as such in view of the 
unanimous request of the House, I direct 
that the word should be expunged from the 
proceedings. 

SHRI A. D. MANI: That sentence should 
be expunged. 

SHRI P. L. KUREEL URF TALIB: The 
whole sentence should be expunged. 

SHRI K. K. SHAH: Mr. Vice-Chairman, 
it has been my good fortune that I have 
universally received not only consideration 
but even fraternal feelings from the Press. 
But nobody will deny the fact that in 
modern days, the Press is a most powerful 
instrument and unless you exercise eternal 
vigilance it is difficult even for the Press 

**'Expunged as ordered by the 
Chair. , 
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leave aside the liberty of the people. Nobody 
denies that the Press can make or mar the 
career of anybody. Nobody can deny "that. I 
dare say that there is hardly anybody in this 
country who can face the wrath of even one 
newspaper. That fact also will be accepted by 
everybody, I am sure, whether belonging "to 
this side of the House or to the other side of 
the House. Now, when this fact is 
incontroverted, I was most surprised to hear 
what Mr. Mani had to say. He, of course, said 
he was eager to keep an open mind and that 
he would like to be converted. Mr.  .. . Mani 
was a member 0f the Press Commission 
appointed in 1952. I do not deny that he has 
the right to change his mind after he had 
signed that report. 

AN HON. MEMBER: He has the right. 

SHRI K. K. SHAH: Of course, he has 
the right, but I would like to know the 
reason why he changed his mind. Unless 
he gives me what cogent reasons made 
him change his mind, it will be difficult, 
especially in the face of the very 
important statement to which he is a 
party, for me to believe that Mr. Mani 
has cogently decided to change his mind. 
My humble request to Mr. Mani would 
be that he may reconsider not only what 
he has stated but also consider what I 
have to say, and then if he thinks it is 
worthwhile sticking to his original 
opinion, let him do so. I shall be grate-
ful. It is only in that spirit that I make 
these observations, because it is 
surprising that a responsible person like 
Mr. Mani should have made the 
statement that this Bill has created 
serious misgivings in his mind about the 
future of the Press in this country. 

SHRI A. D. MANI: That is what Mi-. .   
Frank Moraes also feels. 

SHRI K. K. SHAH:   I am not    con-
cerned with Mr, Frank Moraes now. Do 
not create any   misunderstandings 

, between me and Mr. Moraes. He is a good 
friend of mine. 

SHRI A. D. MANI:   Yes, mine also. 

SHRI K. K. SHAH:   If-I am able to convince  
you  by   arguments,   without any external 
matter being brought in, that this is in the 
interest of the Press, then i hope you will 
revise your Statement, Another statement that 
you have made is that the Press    
Consultative Committee had accepted the 
main provision, but that is not sufficient 
ground to come forward with a measure 
which might be a menace to the freedom of 
the Press. Not only have the provisions of the 
Bill been backed by the Press Consultative   
Committee,   but   I   shall point  out one  Or 
two sentences  here to which you have  been 
a     party. I have no complaint  as  my    
colleague ^Kumari  Vasisht has   I have none.  
In every part of the world    there aire a j   
smal] percentage of people who do not |   
accept the standards that are required '   of 
them. But I am prepared to say that the Press 
in this country has maintain-1   ed   a   very   
good  standard.   Of  that I have no doubt.    
But there have been cases  and  I will  give an 
example,  a very cogent example. Suppose 
you are a practising lawyer and from your 
pro-1   fession one man is backed up by the !   
publication  of   all   cases   every     day. 
Suppose first class remarks are published 
about his art of cross-examination and   so   
on,   without   saying  anytbin? about any 
other lawyer; will it      no* :   play havoc? 

SHRI A. D. MANT: I know the case. 

I       ' 
SHRI K.  K.   SHAH:   You   know  it. 

And you know how it happened. The i 
same thing may happen about book writers, 
about authors. You back up consistently 
some song or some cjnema or any    artistic    
performance.    What < about the rest? 
Which law will affect them? Tell me that. 
Which law    will i  come to the rescue of 
the others '-» the j   interest of equality of    
opportunities. i   There is no law.   Kindly 
listen to, me 
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SHRI A. D. MANI: I would iike you to 

clarify one thing for me. It is an  ; 
interesting   argument  that  the     hon. 
Member is developing. Freedom cf ex-
pression, of speech, is the same freedom 
which the Press has.  If a newspaper 
highlights     the      same     thing  ! 
everyday, it  is open to the politician   j 
also to highlight the same thing, as he 
does. 

SHRI K. K. SHAH:   That is    bad. I am 
not taking sides.  I am coming to that 
point also. If a paper continuously sings 
the praise of only one politician,   : I will 
take objection. I am now deal-   1 ing with 
the powers of the Press. 

THE VICE-CHAIRMAN (SHRI AKBAR   
' ALI KHAN):  Mr.    K. K.    Shah,    you 
should  address  the Chair. • 

SHRI K. K.  SHAH:   Yes,  Sir.  I am 
dealing with the powers that are exer-   ! 
cised by the Press. ~s it not desirable that  
this powerful     monitor     should   J snnd 
forth vibrations which will create   [ an   
atmosphere of   equality,   fairplay  j and 
justice in this country? That is the   1 
object   of    this    Press Coun-   j 4 P.M.    
cil.      The   object   is   not   to   | censure     
for     the    sake     of   [ censuring but as I 
said, you must al-   ! ways provide 
safeguards and the safeguards  can  only  
be  provided     thus. That is why I was 
very happy when I found Mr. Mani's 
signature in        the statement: 

"We have discussed    earlier    the need 
for maintaining editorial    in-;    
dependence,    objectivity    of    news 
presentation,  and fairness  of    com-
ment." 

Show me any law which will en-pure 
fairness of comment, which will ensure 
objectivity of news presentation and 
which will maintain editorial 
independence. In a country like ours, 
Mr. Mani is aware, that a large popu-
lation is uninformed and this large 
population takes as gospel truth what is 
mentioned in the Press. I and Mr. Mani 
may say something and it may be 
conveyed to four or Ave or even ten 
people but if something appears in the 
Press, before the man is    able 

to defend himself the news reaches, and 
even if he is able to defend himself, he 
will not be able to wipe out the impression 
created against him. He has been 
permanently condemned. Therefore, he 
was right when he said: 

"These aspects should be looked after 
by a Press Council which will also have 
the responsibility of fostering the 
development of the Press and protecting 
it from external pressure. We consider 
that the regulation of the conduct of the 
Press in the matter of such 
objectionable writing as is not legally 
punishable should also be the 
responsibility of the Press Council." 

I have yet to find any arguments against 
these weighty arguments advanced at that 
time. The Commission took two years to 
complete its task, recorded a lot of 
evidence. This matter was deliberated 
upon by a committee composed of very 
eminent men in the public life of the 
country. 

SHRI P. N. SAPRU: Dr. C. P. Rama-
swamy Aiyar was a Member. 

SHRI K. K. SHAH: Dr. Ramaswamy 
Aiyar was a member. Acharya Naren-dra 
Deva was a member and anybody in this 
country will give the highest weight to the 
opinion of Acharya Na-rendra Deva. Dr. 
Zakir Husain was a member. Shri 
Patwardhan was a member and I am sure 
everybody knows how that name is held in 
India. Then there were Shri T. N. Singh, 
Shri Jaipal Singh, Shri A. R. Bhatt, Shri 
Natarajan and Shri Chalapathi Rau. 

SHRI P. N. SAPRU: Mr. Mani himself. 
SHRI K. K. SHAH: I have taken his 

name first and I gave a very high place for 
him. There are two more observation* I 
want to make. The whole burden of my 
song is to be able to convince Mr. Mani 
and T will not take long. They go on to 
say: 

"We have referred to the fact that 
journalists have not come out to 
condemn,   in   their     writings,     the 
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existence of yellow   journalism   of  j the 
different types we     have mentioned." 

Maybe one. maybe two but this has been 
admitted that the Press has j not come out 
to condemn even that I one per cent, of 
yellow journalism. If ; 1hey are satisfied 
that one of their bre- i thren, one of their 
colleagues, has gone astray, how is that 
person to be condemned or taken to task? It 
must be done by the Press and who can do 
it on behalf of the Press excepting the Press 
Council? "We have been assured by 
many"—and this is still more important—
"that if the responsibility of regulating the 
profession is left to the journalists 
themselves, they would not hesitate in 
enforcing the code of conduct which would 
enhance the prestige of the profession and 
ensure that Indian journalism progresses 
along healthy lines." It is to be given to 
those people who could guide them, who 
could take them to task, who have the 
capacity to take them to task and who have 
the courage to say a word against them. It 
is only self-imposed discipline by the 
members which alone will and can ensure 
good work and the high tone that We 
expect this country to have and it is the 
Press alone which can help to develop it. 

They go on to say: 

"We have arrived at the conclusion 
that the best way of maintain-. ing 
professional standards would be to bring 
into existence a body of people 
principally connected with the industry 
whose responsibility it would be to 
arbitrate on doubtful points and to 
censure any one guilty of infraction of 
the code." 

I will not take any more time of the 
House but I am sure there cannot be 
more weighty arguments advanced in 
favour 0f the Press Council than the ones 
advanced by the Press Commission Then 
comes the question whe-ther it should be 
a voluntary body or not. On this point 
also Mr. Mani has (rtven anxious 
thoughts and these are 

the reasons which he, along with others, 
had considered and compelled them to 
make this recommendation. 

"The Royal Commission on the Press 
in the United Kingdom recommended 
the establishment of a Press Council 
which would include laymen; several 
members felt that the Council should be 
statutory.". 

The Press Council that has come into 
being is on a voluntary basis. 

"In spite of the consequent weakening 
of its authority, it has not hesitated to 
condemn irresponsible behaviours or 
unjournalistic conduct on the part of 
newspapers or newspapermen . . . The 
fact that the Press Council in the United 
Kingdom is a purely voluntary body has 
undoubtedly handicapped it in the 
exercise of its authority over the Press." 

Both the sides are considered and 
nothing is left to chance. Then further on, 

"Its decisions in certain cases have 
been the subjeet of violent controversy 
particularly by those affected. . . We 
feel that a voluntary body of this nature 
might not have the necessary sanction 
behind its decision nor legal authority to 
make enquiries." 

These are more important words. ".. . we 
feel that a voluntary body of this nature 
may not have the necessary sanction 
behind it." What is the sense of setting up 
a Council which has no sanction for the 
execution of its decisions? What is the 
sense in setting up a Council which has no 
authority to make enquiries? There may be 
one case, one man who may say, "I refuse 
to answer", one man who may say, "I 
refuse to submit to your jurisdiction", one 
man who may say, "I refuse to produce the 
paper you want", one man who may say "I 
refuse to sign the affidavit" and do you 
want them to be absolutely thrown to the 
winds and find themselves not able to 
exercise the duties and responsibilities     
that      are cast     upon      them? 
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The Commission has gone a step further and 
has said that in order to be effective, "a 
Council of this character should be given 
statutory protection against its actions also. 
Without such protection each member, as well 
as the Council as a whole, would be subject to 
the threat of legal action from those whom it 
seeks to punish by censure, and such a threat 
would effectively prevent the Council from 
speaking its mind freely." The Commission  
further says: 

"We are definite, therefore, that the Press 
Council to be established in this country, 
should be brought into existence by 
statute..." 

Sir, T have dealt with the question why the 
Press Council should come into existence. I 
propose to come to the next point and that 
point is about the composition. So far as 
composition is concerned, I want to read first 
of all what was suggested by the Press Com-
mission. 

"The Press Council should consist of 
men who will command the general 
confidence and respect of the profession 
and should have 25 members excluding the 
Chairman (who should be a person who is 
or has been a Judge of a High Court and 
should be nominated by the Chief Justice of 
India.)" 

Kindly compare this with the provision that is 
included in this Bill. I have compared to the 
best) of my ability the provisions about the 
composition. Just as it is recommended that 
there should be twentyflve members, 
excluding the Chairman, the provision in the 
Bill also speaks of twentyflve members, 
excluding the Chairman. The question 
whether the Chairman should be a Judge of a 
High Court or should be nominated by the 
Chief Justice of India, that is, of the Supreme 
Court, was debated, and it was realised that a 
sitting Judge of a High Court to be the 
Chairman of this Council would not be 
proper. It may be that the decisions of this 
Council may be agitated before the Supreme 
Court and it is not good that this should be 
agitated 

before a Bench with which he has some 
connection. Therefore, we ieft it to the Chief 
Justice of India. That was the only reason. He 
may nominate a High Court Judge if he likes but 
this is going to be more or less a full time job 
and if it is going to be a full time job it will not 
be possible for a Judge of the Supreme Court to 
discharge two functions. Either you will have to 
take his services on loan if the Chief Justice is 
good enough" to nominate him or you must have 
a man who is a retired Judge of the Supreme 
Court or some such authority who has full time 
to look after this important task in our public life. 

So far as the other members are concerned, it 
is again the recommendation of Mr. Mani's 
Commission, I mean the Press Commission. I do 
not want you to be committed but I want to make 
it convenient for you to keep an open mind. 
Among the members thirteen should be working 
journalists including working editors and my 
friend, Mr. Bhupesh Gupta had a little fear that 
they may not be working editors. I beg 10 suomit 
that this has been taken care of because it is said 
that thirteen members shall be from among the 
working journalists of whom not less than six 
shall be editors of newspapers who do not own or 
carry on the business of management of 
newspapers. So that is taken care of all right. Mr. 
Bhupesh Gupta however made another point and 
I think there is some subscance in it and I hope 
the Government will take care of this. It is said 
here that of these thirteen members not less than 
six shall be editor^ ot newspapers. Will it mean 
more than six can be editors of newspapers? Yes. 
and I am one of those who warn that at least 
seven must be working journalists, and this was 
the intention. We do not want to water down the 
provisions. What is of utmost importance today is 
that the working journalists should be looked 
after. If you want that the Press should be 
powerful and should observe and preserve the 
high ideals tc which we 
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only be done when the working journalist 
finis his own, feet. And I can say with 
confidence—I have come in contact with 
many of them—that left to themselves 
they will acquit themselves creditably. 

SHRI BHUPESH GUPTA. I would put 
the proportion as four editors and nine 
working journalists other than editors. 

SHRI A. D. MANI:    Make     it ten. 

SHRI BHUPESH GUPTA; All right, ten' 
and three. 

SHRI K. K. SHAH: I .iave also been a 
party to this; therefore 1 have no objection 
to nine and four but seven and six would 
be a good combination, because we do 
want that the working editors also should 
bring in1 their experien"e in helping the 
deliberations of the Press Council. 

SHRI BHUPESH GUPTA:    Four ano   j 
ten. 

SHRI K. K. SHAH:  There can be a little    
difference of    op-.nion   but    if   ! there are 
six working editors, I have   j no doubt   .... 

(Interruptions) ' 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : You have already taken 
twentyfive minutes. 

SHRI A. D. MANI: He is making a 
valuable contribution; you may give, him 
some more time. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): He started at ten to four. 

SHRI BHUPESH GUPTA: Now he is 
making a good point. 

SHRI K. K. SHAH: That is why I 
persuaded my friend Mr. Dharia to keep 
his speech tomorrow so that we may not 
be in a hurry. 

So far as the composition is ccn* cerned, 
I won't take any more time. Now,   I 
would go to the powers of 

the Council. So far as the powers are 
concerned, I have been at pains to compare 
the powers at present incorporated in clause 
12 with the powers that were suggested and 
the only difference that I could find is this 
and I hope this will be re-examined again 
because it is a very weighty change from my 
point of view. I would request the ben. 
Minister to look at paragraph 1442 uf the 
Report of the Press Commission. There the 
first item mentioned is 'to safeguard the 
freedom of the Press'. Mr. Mani probably 
might have felt that that is missing. Now, 
that has been met here by 12(1) and if you 
find that it is not enough you can take it up. 

SHRI A. D. MANI: May I just ask the 
hon. Member whether he would like an 
amendment of that clause providing for the 
Pres; C-.unci! entertaining complaints . 
Lgaiitst Governments with regard to 
interference with the freedom of the °ress. 
The moment you say safeguarding the 
freedom of the Press, that will also have to 
come in. 

SHRI K K. SHAH: I shall dea.! with it; I 
am not running away. Unless I reply to 
every argument of his, he will not change his 
mind. Mr. Mani therefore came forward 
here and said "supposing a politician inter-
fere with the freedom of the Press, where is 
the provision for us to go to the Press 
Council and request them to safeguard us?" 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI C. R. PAT-TABHI 
RAMAN):    Clause 12(1). 

SHRI K. K. SHAH: Yes; here it is said in 
the beginning that the object of the Council 
shall be to preserve the liberty of the Press. 
On the contrary a lawyer can argue that 
what was secondary in paragraph 1442 has 
been given top priority in the present Bill 
but if it satisfies Mr. Mani that it should be 
one of the items of functions of the Press 
Council I would have no objection. 
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SHRI C. R. PATTABHI RAMAN: And 

clause (2) says that the Council may in 
furtherance of its object . . . 

SHRI K. K. SHAH: I am coming to it. 
Paragraph 1442 of the Commission's Report 
said: "We recommend that an All-India 
Press Council .should be set up by statute 
with the following objects" and the first 
object . mentioned was to safeguard the 
freedom of the Press. And. this has been 
converted to to preserve the iiberty of the 
Press'. It is only a change in phraseology 
and probabiy it is better but perhaps it may 
be doubted whether it is better. Ln the Bill it 
has been said that the object of the Council 
shall be to preserve the liberty of the Press 
and to maintain and improve the standards 
of newspapers in India. And then it says that 
the Council may .   .  . 

SHRI BHUPESH GUPTA: The re-
commendation was to preserve both 
freedom and independence. 

SHRI K. K. SHAH: Independence has 
been kept here in the Bill but the freedom 
of the Press has been lifted above by saying 
that the entire object of setting up the Press 
Council is to preserve the liberty of the 
Press. The only change they have made is 
to change freedom into liberty. Here also I 
hope the Committee will be careful in 
changing the word because once you 
change the word in legal terminology the 
objects and reasons for changing the word 
are always looked into and you will come 
into difficulties. 

SHRI BHUPESH GUPTA: Have both 
freedom and liberty. 

SHRI K. K. SHAH: No; freedom alone 
will do because 'freedom of the Press' has 
been denned by the Press Commission. The 
Press Commission has taken care to see to 
that. I must pay due encomium; I have 
never seen such heavy work so intelligently 
carried out as has been done by the Press 
Commission. They have defined the 
expression 'freedom of the Press'. There is a     
lot of     difference 

between independence and freedom. There 
is a lot of difference between maintenance 
of independence and preserving liberty of 
the Press. The Commission has  said here: 

'"The expression 'freedom of the Press' 
has been understood in various senses by 
different persons." 

It is sometimes confused with the in-
dependence of the Press. The independence 
of the Press is not the sams as the freedom 
of the Press. There is a lot of difference. 
The expression 'freedom of the Press' 
should be understood as meaning freedom 
to hold opinions, freedom to receive and to 
impart information through the printed 
word without any interference from public 
authorities. That is freedom of the Press, If 
this clause is properly utilised, anybody 
who interferes with the freedom of the 
Press, however high and mighty he might 
be, can be called before the Press Council. 

SHRI BHUPESH GUPTA: That should 
be stated as one of the objectives. 

SHRI K. K. SHAH: And that should 
remove any misgiving so far as the freedom 
of the Press is concerned. I will not say 
much, I will not take the whole time 
because I will be misusing the goodness 
that has been shown to me. They have 
given the reasons why a Press Council 
becomes necessary, after defining the 
freedom of the Press.   It says here: 

"For this,. the Press has not only a 
moral right to free expression, but is 
subject to certain responsibilities also." 

"Democracy can thrive not only under 
the vigilant eye of its legislature, but also 
under the care and guidance of public 
opinion, ahd the Press is, par excellence, 
the vehicle through which opinion can 
become articulate." 
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"Up  to  a point  the    restrictions i 
must come from within.   The legal I 
protection may continue to remain | 
even though the moral right to     it | 
has been forfeited." 

That is the position. The legal pro- j 
tection that is granted under the Penal 
Code and a number of other Codes as to 
what is in the interest of the public, 
without incurring the wrath of the 
provisions relating to defamation, remains. 
The press can indulge in it. Therefore they 
say: 

"Up to a point the legal  protec-  I tion   
may   continue   to remain even though  
the  moral   right   to   it  has been 
forfeited." 

Now, who will step in? When the 
press continues to enjoy legal protection 
but their moral right has been forfeited, 
then the Press Council steps in.   Then it 
says: 

"Within  the   limits   of   this   legal 
tolerance, the control over the Press   | 
must be subjective or professional, j The 
ethical sense of the individual, the    
consciousness    that    abuse    of  \ 
freedom  of  expression,  though  not  J 
legally punishable, must tarnish the fair 
name of the Press and the censure of 
fellow journalists, should all operate as 
powerful factors towards the 
maintenance of the freedom even 
without any legal restrictions being 
placed on that freedom." 

! 
That is the  reason  why the Press   j 

Council  has   come   into   existence.   I   | 
wish to assure you, without taking the time 
of the House, that I have very carefully 
compared  the powers    that have been 
given to the   Press Council . here with the 
powers that were suggested   by    the    
Commission.   There are one or two 
omissions, but there are no additions.   The 
omissions have been for good reasons.   
One omission is: 

"7. To conduct through the Press 
Institute a continuous study of the 
contents and performance of the 
Press." 

The other one is: 

"9 . . .to deal with these conn-plaints 
in whatever manner may seem to it 
practicable and appropriate, and to 
include in its annual report a record of 
any action taken under tins level and its 
finding* thereon." 

These are two suggestions which have 
been omitted. They do not want to 
publicise to the whole world. 

Now, Mr. Mani has another dirficul ty. 
First of all, I will take up clause 13 because 
he has raised an objection that certain 
powers have been given. The only powers 
that have been given are those which are 
necessary for the purpose of carrying out 
investigations. Nothing more. Not one 
power more has been given. It is not that 
the entire Evidence Act has now been in-
cluded. The entire Civil Procedure Code 
has not been included It has powers ^or 
summoning persons, requiring the 
discovery and production of documents. • 
receiving evidence on affidavits and 
issuing commissions for the examination 
of witnesses. The right to cross-
examination is taken away by accepting 
affidavits if necessary. What more is 
needed? It is as summary as you want. 
Still, if somebody becomes recalcitrant, the 
Press Council does not become helpless. 
That is the only safeguard that has been 
given. What is permitted is. on the 
contrary, to hold an inquiry.   This is in 
clause 13. 

"... hold an inquiry in such manner as 
may be provided by regulations made 
under this Act...." 

Now. please do not mix up clause 22 with 
clause 23. Clause 22 deals with power to 
make rules. Clause 23 deals with power to 
make regulations. The power to make 
regulations is given to the Press Council 
and not to Government. The allowances or 
fees paid to the members of the Council, 
the appointment of the Secretary, etc., 
have nothing to do with the powers  of the    
Press    Council    Th& 
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Press Council's power to make regulations is 
governed by clause 23 and not clause 22. It 
you read them any misgivings will disappear. 

Then, Sir, I shall deal with the last point he 
has made and within five minutes I shall sit. 
down. In clause 13(2), it says: 

"Where any newspaper, editor or ! 
journalist has been censured more 1 than once 
under sub-section (1), the Council may report 
the matter to the Central Government together 
• with a recommendation in regard to j the 
action which may be taken by ; that 
Government against the newspaper, editor or 
journalist.'* 

Now please read this: "together with a 
recommendation in regard to the action". It is 
not left to the Government. There is nothing 
which is left to the Government. 

SHRI A. D. MANI: I should like the hon. 
Member to cite the relevant paragraph in the 
Press Commission's Report which enables the 
Press Council to report an offending journalist 
to Government. My fear is that if a journalist 
is recommended for action by the Press 
Council, he may lose his accreditation if he 
happens to edit a newspaper. 

THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN): But the action is also being 
recommended. 

SHRI A. D. MANI: "We only wanted to create 
public opinion. We are not a processing body 
for Government so that they can take action 
against the offending journalist. We express our 
opinnion and allow public opinion to . be 
formed on the basis of the finding. I think the 
hon. Member would agree that as far as that 
clause is concerned, it is a clear departure from 
the Press  Commission's  recommendations. 

SHRI K. K. SHAH: Please bear with me and 
you will be satisfied. Even the judgement of 
the Supreme Court is executed by the 
government machinery. 

SHRI A. D. MANI: You say we are not a 
court. 

SHRI K. K. SHAH: The execution of your 
judgement is left to the Government. Please 
read it property and you will be satisfied. If 
you pass a judgement there must be 
somebody to execute it 

SHRI BHUPESH  GUPTA:    What to be 
executed?    It is not a question of decree. 

SHRI K. K. SHAH: If the Char' bears with 
me, I will satisfy him. It says: 

"Where any newspaper, editor or 
journalist has been censured more than 
once, the Council may report the matter to 
the Central Government together with a 
recommendation in regard to the action 
whicn may be taken by that Government   .   
. 

(Interruptions) 

THE VICE-CHAIRMAN (SHRI AKBAS ALI 
KHAN) : He is explaining. Pleas-listen to him. 

SHRI K. K. SHAH: If, after a number of 
opportunities having been given, the man 
continues to behave otherwise, then the 
Council may recommend that his accreditation 
may be taken away for some time, for a 
month, but Government will not have the right 
to question the Press Council's 
recommendation. Now, you want the Press 
Council to be an impoten*. body, the 
decisions and the recommendations of which 
cw be flouted any number of times by any 
man. Do you want it to be supine and watch 
the flouting of its recommendations with 
magnanimity and equanimity cf mind? Do you 
want the Press Council to be a laughing stock? 

SHRI A. D. MANI: May I answer him? We 
never wanted it to be more powerful than 
what the Press Commission recommended the 
Press Council to    be.    We want to    ereate 
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do not think that any journalist in this 
country would like the Press Council to be 
made an instrument in the hands of the 
Government to punish erring journalists. 
Sir,'I may mention here that Mr. Chalapathi 
Rau, editor of the "National Herald" also 
disapproved of many of the provisions of 
this Bill. He was also a member of the 
Press Commission. His articles appeared in 
the "National Herald" in November last. 

SHRI K. K. SHAH: May I request you 
again to please read the words? First of all 
you will agree, and I hope the hon. 
Member agrees, that it is necessary that in 
order not to allow the Press Council to be a 
laughing stock its recommendations or its 
decisions should be executed after due 
chances being given to the man who 
has'been'at fault. Do you want fifteen 
recommendations to be made and the man 
will go back and say: "Do what you like; 
nothing will happen to me "? 

SHRI BHUPESH GUPTA: Here the 
member of the Press Commission has 
made it clear that the object of this thing is 
to allow the public opinion to be formed. 
The corrective in this case should be the 
public opinion, not punishment or penalty. 
The only thing that was provided was for 
censuring        .   . 

SHRI A. D. MANI: It said only express 
your opinion. 

SHRI BHUPESH GUPTA: Therefore, if 
you provide for certain other actions or 
suggestions of action, leaving it to the 
Government for such action to be' taken, 
you are clearly departing not only from the 
letter but also of course from the spirit of 
the recommendations of the Press 
Commission. 

SHRI K. K. SHAH: I again submit that it 
is not for the Government to decide what 
action should be taken. Clause 13(3) leaves 
no doubt whatsoever that it is the Press 
Council which will recommend the type of 
action to be taken. It is only to dispense 
with the machinery which  will execute the 

recommendation of the Press Council 
that the Government comes in. 

SHRI BHUPESH GUPTA: How does. 
Government come In? 

SHRI.K. K. SHAH: A court passes a 
decree. After passing the decree who: 
should execute the decree? 

■ 
SHRI BHUPESH GUPTA: Mr. Shah, 

you are a lawyer. A court is authorised 
to inflict penalty, pass sentence. 

SHRI K. K. SHAH: On further consi-
deration he will be convinced. Therefore, I 
am sure my friend, Mr. Mani, will stick to 
his original recommendations and will not 
change his mind. So far as Mr. Bhupesh 
Gupta and others are concerned, there is 
ample provision for seeing that the 
monopoly is j not maintained. Everybody 
was un-! animous so far as monopoly was 
con-, cerned, monopoly in the real - sense I 
that no public power should be exploited in 
the interests of any few individual;; in this 
country. That has been guaranteed in the 
Press Commission report. 

SHRI BHUPESH GUPTA:  Where? 

SHRI K. K. SHAH: It is one of the 
recommendations. It is one of the most 
important. I must say it will go down in the 
history of legislation in this country that 
there are powerful ! elements in this 
country who are prepared to regulate their 
conduct, and the Press will be laying down 
a splendid example of suppressing one's 
own instincts if they will create a new cli-
mate in this country, which will be 
followed by everybody. Democracy will be 
able to flourish. I hope and pray that this 
Bill will not only be accepted but when it is 
passed' it will; be a harbinger of a new era 
in this country. 

SHRI R. P. JAIN (Bihar): Mr.. Vice-
Chairman, Mr. Shah has just mentioned 
what is freedom of the Press. He has 
confirmed that the expression should be 
understood as meaning freedom to hold 
opinions,   to 
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receive and to    impart     information    
through the printed word without any   j 
interference from any public authority. He 
has further mentioned that the idea   ! of this 
Press Bill is to lay down certain standards 
and code of conduct for   I the persons 
connected with the Press,   i While., 
mentioning  the      definition   of   ! 
freedom, of the Press he has also mentioned 
that   it    includes    any   public authority 
also.. When I g0 through the Bill, I   find    
that   there   is   only an attempt   to  
censure   the   newspapers and    editors    
and    journalists,    and no    one    else.      
An    idea    is    given as if.',   there      is     
something     very wrong     with     these     
three     persons and they  are the persons 
responsible for all that is     bad     existing 
in the country.   In fact, the proposed 
Council should be voluntary if its 
objectives, ^unctions, and powers have to 
be few and limited to few.    It is not correct 
to believe that such voluntary Councils 
cannot work in India and everything here 
has to be statutory. There nany 
Associations that are f uncling voluntarily,  
maintaining  good code   of conduct and  
doing good  and satisfactory work. 

If. however, the Government desires 1o 
establish such a Council by a statutory 
enactment and its provisions to include 
censure for the newspapers, editors and 
journalists for breach of the standard of 
journalistic ethics or public taste or 
professional misconduct, to control, 
maintain and improve the standard of 
conduct, and ethics of newspapers, 
editors and journalists, then all others 
who cause interference to the freedom of 
the Press must also be included within its 
provisions. The statutory enactments 
should not be so framed as only to 
include a certain section of the society 
and not the other ones connected in the 
same matter— only because the ruling 
parties whosoever they may be, want to 
keep the Press under control and 
suppressed to beat their drum only. 

It is quite all right that we need a Press 
Council Bill to regulate the conduct of 
the Press, and quite a lot has   been   said   
by   Kumari   Shanta 

Vasisht on the subject, although I can-' not 
say how much of that part of the code of 
conduct could be brought under the Press 
Council and that  journalists and editors 
should go to foreign countries only on their. 
expense. Many other people from the 
Government and some other persons are 
going to foreign countries invited by many 
of those countries. It does not mean that all 
those who go to foreign countries at the 
cost of the foreign people get converted or 
do not do their right duties when they come 
back to India. It is not fair to level such 
charges against them. 

I was only stressing, as Mr. Shah 
correctly pointed out, that if freedom of 
the Press includes keeping away the : 
interference from any public authority, 
then some provision to censure such 
authority should also be included in the 
Bill, without which it will only mean that 
the already suppressed editors and 
journalists will be further made a prey of 
this Bill. 

It would not be in keeping with our 
democratic traditions to penalise only 
those who are today one of the most 
important pillars for the stay of democracy 
in India and not others who exercise the 
maximum external pressure on the 
freedom of the Press and are thus 
responsible for breach of the free working 
of the Press. 

The Press Commission Report, 1954, 
Part I, has specifically concluded in 
paragraph 945 on page 351: "The well 
established newspapers on the whole 
maintained a high standard of journalism. 
We are glad to state that they have avoided 
to keep sensationalism and unwarranted 
intrusion into private lives. They represent 
a decisive majority of the total circulation 
in India". When that is so, we want to 
stress on other parts of the Press 
Commission's report and not on this 
portion where they have said that the 
journalists and editors on the whole have 
done a good job. With such a finding there 
is no need of establishing a Press Council 
if it is to control, 
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the standard of conduct and ethics of 
newspapers, editors and journalists only 
and not the freedom of the Press and those 
who cause interference with it from 
whatever quarter they may come. Some 
reference has been made to the Bar 
Council and the Medical Council here, 
both by some eminent lawyers and other 
friends. In fact, the provisions of the Bar 
Council Act and the Medical Council Act 
are both substantially different from the 
provisions that are sought to l»e brought in 
the Press Council Bill. In the Bar Council 
Act, there is no provision to censure any 
particular advocate through the Council 
itself. It is the High Court that can take any 
action against the misconduct of any advo-
cate. It is not the Bar Council itself which 
can take action against any particular 
individual. 

SHRI P. N. SAPRU: Under the new 
Advocates Act, the Tribunal of Bar 
Council decides it. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : That has been changed, Mr.  
Jain. 

SHRI C. R, PATTABHI RAMAN: I 
think he is thinking in terms of the Legal 
Practitioners Act. Under the Advocates 
Act, it is given to the Chairman; as pointed 
out by Shri Sapru  the position is different 
now. 

SHRI R. P. JAIN; What I want to know 
is whether in the Bar Council Act the 
provision is to punish its members. Very 
recently, as late as June, 1964, an 
amendment has been made in the Medical 
Council Act, and I do not find any 
provision where members or any persons 
connected with the medical profession can 
be censured in the way in which it is 
proposed to be done in the case of the 
Press Council. I have a copy here. If he 
likes I can lend it to the Deputy Minister 
and he can have a look at it. 

Then, what I find is this. On the 
contrary, there is definite timidity to 
expose courageously the shortcomings of 
those who are in a position of power and 
authority. This has also been mentioned on 
page 352. Therefore. I what is required, for 
the freedom of ! the Press and for 
maintaining and improving the high 
standard of newspapers in India, is control 
and censure of the other factors also 
responsible. The Press Commission in 
paragraph? 855 to 861, 867 and 880 of its 
Report-Part I, has dearly, free of any 
doubt. concluded that the external 
pressures mainly of the Government 
advertisements, of pressure of political 
parties, of influence from representatives 
of foreign Governments in India, of 
printing contracts of the Government'-
Information Services, of suppression or 
patronage of the news by the Government 
agencies are the main factors affecting the 
freedom and high standard of the Press. 
With the permission of the Chair, I would 
like to quote a few important paragraph? 
from this Report to indicate the external 
pressure exerted on the freedom of the 
Press. In paragraph 855. it says: 

". . . Governments can and do exert 
a great deal of pressure on 
newspapers  which   tends   to   affect 

|       fair   presentation   of   news   or   free 
j       expression of views." 
! 

Then in paragraph 856, it sa> 

"There is an element of patronage 
that enters into the selection of the 
media and should be eliminated, if the 
pressure is to be removed from the 
Press." 

Similarly,  in  paragraph  857.  it  again 
states: 

"An extreme case would be the 
instance quoted from Rajasthan where 
a paper appeared with a whole page 
of government advertisements in one 
of its earliest issues. Patronage is aso 
discernible in the matter of rates." 
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It  further  says  in  paragraph  858: 

"... we are of the definite ion that there 
ought to be no eiiserimination between 
papers merely on the ground of their 
Belonging to a communist or communal  
party." 

1  think Mr. Bhupesh Gupta will be happy  
to near that.    Then in    para-h   859,  it  
states: 

"We have gone into the question f 
whether    there    has    been    any 
Lble correlation ..." 

I  would   not    mention    it    further 
beeause it only suggests emphasis on ither 
points  which     I have just mentioned. . 

i in paragraph 860. it is said: 
"In     any     case,     withdrawal    of 
advertisements cannot be and should -ot be    
made a    substitute for    or ilternative to 
legal action.   We also hold that the liberty    
and freedom o place    advertisements    
wherever  tikes which a private advertiser 
oya cannot be conceded to government 
which is a trustee of public funds and. 
therefore, bound to uti-.   them without 
discrimination, to best  advantage of the 
public." 

n in paragraph 867, it says— and it 
is quite important—to indicate    pressure 
of political parties: 

"On    the    question     of    pressure 
xercised on newspapers by political ties  in 
this  country, the AINEC has   alleged   
that   there   had   been quite a few 
instances in which newspapers had been 
subjected to pressure in  order to persuade 
them to the line of a political or communal 
party or organisation. It is difficult   to  
explain   certain   changes   in  olicy  that  
are  reported    to    have ccurred in the case 
of some newspapers.   For instance, we 
were told .' hat in Poona, one paper which 
had formerly   supported   the   formation 
••if    linguistic    States    and     United 
Maharashtra  has  now  become very 

| critical of the demand, while, on the other 
hand another paper, which had 
formerly seized almost every 
opportunity to criticise linguistic 
States had now become an enthu-
siastic champion of the cause. Since 
this subject in one form or another, 
has been on the active list of all major 
political parties it seems permissible 
to infer that the newspapers had 
changed their views not on the basis 
of facts, since no fresh facts had been 
published, but because of pressure 
from political groups." 

In paragraph 880 it is stated how the 
printing     contracts     exert     external 

i   influence: 
i 
i "We have examined the accounts 

of those newspaper concerns which 
had undertaken such printing work on 
behalf of the Information Services 
and found that in one or two cases the 
turnover of such printing was a 
considerable proportion of the 
turnover of all job-work." 

The   position   today   is   worse   than it 
was ten or twelve years ago when the Press 
Commission made enquiries and  
submitted  its     Report.    At  that time,  
possibly they  had not  in their 
recommendations gone beyond journa-i   
lists, editors or the newspapers.    But the 
extent of external pressure during these ten 
or twelve years has increased so much that 
it also needs to be included    within    the    
function    and powers to be given to the 
Council, if at   all   any   statutory   
enactment   is required    to    be     brought     
forward. Today,   if  any    newspaper  
editor  or .journalist or businessman or any 
such person who has some stake with the 1   
Government holds a different ideology or 
policy or view or criticises a Minister or  a 
high  official  or a politician, his   name   is   
immediately  put  in  an unofficial black 
list.    He may not be blacklisted    
officially,    but   once   his ideology  or  
views  are  different from i   those of the 
Government or its Minis-;   ters, or high 
officials or its party mem-i   bers who 
count, a machinery is imme-]   diately set 
in motion to see that such 
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journalists, businessmen or others are put to 
harassment and their work and profession 
obstructed. Every effort is made to find 
flaws, technical flaws with them to bring 
them down as best as possible. 

It may not be out of place to mention a few 
cases of patronage, discrimination and 
vindictive action. Some recent' instances of 
newspapers being threatened by the 
Government by the stoppage of 
advertisements are "Ananda Bazar Patrika' of 
Calcutta ":and 'Indian Express', New Delhi, as 
in Government's opinion they were alleged to 
have published news which were incorrect or 
not to the liking of the Government. 
Advertisements were stopped by the 
Government for a daily in Delhi, 'Pratap', for 
over ten years. These have perhaps been 
partially restored to this Delhi daily after the 
emergency. 

The same is the case with the fair and 
equitable development of the newspaper 
industry. The readership in this country is 
fast developing. The number of boys who 
study in secondary schools per year is appro-
ximately I.57 crores, as has been mentioned 
on page 80 of 'India 1962', out of which 
anything between 70 lakhs to 1 crore new 
literate boys will require at least 5 lakh 
additional newspapers per year. As such to 
satisfy the mental requirements of these new 
literates additional newspapers per year are 
to be produced without much rigmorale. 

In this sphere also cases of Government 
discrimination and patronage can be easily 
known from the jump in the figures of 
circulation of some newspapers from the 
Press Registrar's Report 1964—Part I. 

The allotment of newsprint, foreign 
exchange for import of machinery and other 
materials needed for the newspaper industry, 
foreign exchange for newspaper 
correspondents; abroad, allocation  of  
advertisements,  printing 

 contract etc. are all now the subject 
, matter of control and patronage in the 

hands of Ministers and high Govern- 
I ment officials. It may not 'have been so in 
1952 to 1954 when the Press Commission' 
went into the whole matter, but during these ten 
years these five or six items are all in the 

i   hands  of certain  Ministries  and high 
Government      officials,      and       ; matters 
show the amount of external pressure. 

Whila on the subject I may- also say that at 
present several h are dealing with ma'ters 
relating to newspapers, for example, 
newsprint -'.he Commerce Ministry; 
advertisements—by the Information and 
Broadcasting Ministry, and so on. With the 
formation of the statutory Press Council, once 
a policy is laid-down, the allocation of foreign 
exchange, newsprint, adven-i cements, 
printing contracts, etc. should all be included 
in the powers of the Press Cound' to distribute 
the same in a fair' and J equitable manner. 
This would enable the newspaper industry to 
operate independently of any pressure or 
interference from  any     source,   ( 

 ment or otherwise, and- to discharge its 
responsibility towards its readership   
functionally  and  prop   ' 

There    will    be   no   1 ge    of 
enacting  a  Council   under' the  statute 
which     will    only    have  'powers ' to 
I  censure  some  of  the negati' 
,   and have no powers to do positive and 
1 , good things concerning the newspaper 
industry like equitable distribution of 
foreign , exchange and newsprint    for 
its   purposes   and   for   developing   the 
i   newspaper   industry   with    the    speed 
1   that   it   deserves   today   to   meet' the 
j   growing    need   of   additional 
 every year. 

Sir, I knaw that the Government, once an 
overall policy is laid doWn. to keep 
themselves away from the allegations of 
favouritism, discrimination or patronage to 
some individuals, have in some industries 
entrusted the work of such distribution to 
actions which  are voluntary.    Then 
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-    therefore,  no   reason  to  believe   that .    

similar good  functipns  could  not  be 
entrusted tD  the proposed  Council, if 1   at. 
all.it is enacted. 

  
My other point is that if a statutory   
Council has to' be. enacted to encour-     
age the growth of a sense of responsi-  
 biliiy and public service and to 
judge     the.  code {if   conduct   of   
newspapers, ditors and journalists and, in 
case of eomplaints, to have a censure on 
them  by. its  members  who  shall be 

 : deemed  to   be-public   servants,  then 
 there should also be a provision that 

notwithstanding any provision in any other 
law for the time being in force, any action 
proposed to be taken by the Central 
Government in respect of a newspaper 
establishment under any Act or rules or 
orders made thereunder, shall be taken 
only with the concurrence of the Council 
to be obtained on a reference .made to the 
Council by the Central Government. 

There should not exist two sources at 
the same time to censure or punish On   
the  same  complaint  at  the  same 
time. 

Now I would like to say something about 
monopolies which my friend, Mr. Bhupesh 
Gupta, and some others have so much 
stressed. In the absence of a full and 
complete definition of the word "monopoly" 
the understandings are different The Press 
Commission has tried to define the word 
"monopoly" and also in j the Press 
Registrar's report something has been 
mentioned about it. It would not be correct 
to confuse "monopoly" with "common 
ownership" or the so-called capitalism. 

SHRI BHUPESH GUPTA: Capitalists 
are defining monopoly. 

SHRI R. P. JAIN: You have tried to 
confuse the so-called "capitalism" and 
"common ownership" with "monopoly of the 
Press".    If a paper by better composition 
and printing and by the  i dint of good work, 
better and efficient  I service to its readers—
by its editors  I and journalists—over a  long 
number   I 

of years improves its position to a dominant 
liking, can it be termed as "monopoly 
concentration"? Is it intended to place a ceiling 
fin enterprise, efficiency and liking? There are 
many dailies both in English and Indian 
languages and a reader can always change to 
another paper if a particular one is not to his 
liking. But if the policy, service, efficiency of 
any particular paper- is liked by a majority, can 
it be termed as monopoly? 

Now, I will make a reference to the latest 
annual report of the Registrar of Newspapers for 
India for 1964. Here on page 59 it says: 

"Despite the non-availability of newsprint," 
'the Times of India chain' have shown some 
enterprise in bringing out a Hindi edition of 
the 'Filmfare', the 'Suchitra' (since renamed 
'Madhuri'), printed on indigenously glazed 
paper. "The Times of India chain" have also a 
proposal to commence a new magazine for 
children entitled 'Birbal' which has not 
materialised for want of newsprint'." 

Mark the word "enterprise". If some newspaper 
enters into a new enterprise and gives efficient 
service—it may be 'Times of India' or any other 
paper, they have also mentioned down below the 
Express chain—is it intended to call it 
monopoly, is it intended that no newspaper 
should have further enterprise? There can be a 
huge demand for a newspaper, may be 'Madhuri' 
or may be anything else. Take the case of 
'Maharashtra Times' in Bombay. There was 
already a Maharathi paper existing. But when a 
newspaper was started people thought that it had 
better news service and within the first week as 
much as 90,000 or 1,00,000 copies of it were 
sold out. Although the readers were already 
subscribing to another paper, still they found this 
newspaper more attractive. They found the 
editors and others giving better and efficient 
service. But can it be stopped merely by  saying  
that    there   is  monopoly* 
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limits are prescribed it cannot be called a 
monopoly. Some sort of enterprise hag to 
be left to the existing newspapers. Unless 
they are debarred to enter into new fields 
they cannot be called monopolists. Even 
the Registrar of Newspapers has paid 
compliments saying that there are papers 
which have initiative and enterprise even 
in the field of new subjects 5 P.M. which 
are not at present existing. I would like to 
say something  about  ownership   further. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): I will give you a couple of 
minutes to finish. It is already five. 

SHRI R. P. JAIN: I would have liked to 
say much more because on 'monopoly' 
some of my friends have spoken for more 
than two hours and they have made a good 
point by creating confusion in the minds of 
the people. The difficulty is this that an 
outside reader does not yet know the 
precise and officially laid down definition 
of the word 'monopoly' or words used like 
that. He only reads that some Member of 
Parliament has made a very good speech, 
has been the champion of the cause to 
remove monopoly in the newspaper 
industry or to point out certain defects in 
its editors and journalists. Quite a lot has 
been said, whether it was relevant to the 
Press Council Bill or not, still it was men-
tioned and we devoted a large part of the 
time of the House. Of course the Chairman 
has every right to permit it but the fact 
remains that generally you know the 
standard of education outside and the 
number of people who are educated. They 
do not know what is a monopoly, they do 
not know what is the job of an editor or a 
journalist. They simply know how much a 
Member of Parliament has abused 
monopoly or abused the journalists and the 
editors. That is our difficulty. If you are 
speaking with reference to certain 
definitions, it is perfectly all right. When 
we are not defining it, it is necessary that 

I some other Members also clarify the I 
expressions used here. If they have been 
given more than two or three hours, 
necessarily to give a proper reply to it, it 
needs an equal amount of time; otherwise 
one cannot explain and the people outside 
will feel that only there are a few persons 
in the Parliament who can be champions of 
I their freedom, who can be champions of 
socialist democracy in India and not the 
rest, and it is only they who are 
contributing and not the rest. That sort of 
impression is not correct because instead 
of one monopoly being removed, possibly 
some Members are trying to make a mental 
monopoly outside which should not also be 
permitted. 

SHRI MULKA GOVINDA REDDY: 
He may be allowed some more time. 

SHRI R. P. JAIN: It should have been 
thought of earlier. On the subject of 
monopoly itself, I would like to draw 
the attention of Mr. Gupta and some 
others who are repeatedly mentioning, 
about monopoly, about the defects of 
journalists and editors that they are so 
bad, etc. 

SHRI BHUPESH GUPTA: I never 
said that. 

SHRI R. P. JAIN; At one time my friend 
Shri K. K. Shah mentioned that we should 
accept what is written in the Press 
Commission Report. I entirely agree with 
him, plus the ten ! years that have passed 
from that day I to the present day. We 
should make 1 an amendment. If we had 
considered something ten years back, 
possibly in ten years it has become 
obsolete and it requires some more 
provision to be added. As he has pointed 
out, the freedom of the Press should also 
be protected from the authorities but if you 
want protection from the authorities I have 
already mentioned, that include the 
provision for authority for censoring; 
otherwise there is *o purpose. Already the 
journalists and editors are suppressed. 
They cannot offend any Minister or any 
politician. 
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You want to suppress them by bring-   i ing   
this  Bill.    There  must  be   some  | object, 
may be ulterior, nobody knows, for this Bill 
to place some more fetters on the editors 
and journalists. It may be that because the 
Press Com-   j mission  has  specifically,  
without  any   • doubt,  said that the press 
has maintained very good standard   in    
India and   it  is  for  the   sake   of   one   in 
thousand     papers—they     have     not 
named  it  but  somewhere  here  have 
sufficiently   indicated  that   there   are 
some papers in New Delhi—that they want 
to put some fetters on all  the papers in 
India for a negative thing, not  for  a  
positive  thing.    If you do something   for   
developing  the  newspaper  industry,  yes,  
it  means  something.    Bring  a  Bill  for  
it.    If you do something for producing  a 
newspaper it is  all right but for writing 
certain   things  which  may  be  called ugly  
in  one  or  two    newspapers  in India, if 
we are discussing such a big Bill in this 
House which will still go to the Select 
Committee in which 45  i Members will be 
there, they must also discuss   for   the   
development   of   the industry, for the 
development of the newsprint   itself.     
That  we  are  not doing. 

We are getting at least 70 lakhs to   I one 
crore literate students every year. What   
steps   are   we   taking   for   the 
newspapers     that   they   will   require 
every   year?     Somebody   must   do   it 
and the moment we print papers for such a 
large number of people, it will be  termed  
monopoly.    If A  or  B  is not allowed to 
do it, then C must be allowed.      The    
Government    should subsidise   it   if   
necessary,   I   do   not mind it, but the 
papers must be made available.      If    
somebody    makes    it available,   it   will   
come   under   the  ! heading   of  
monopoly   although   it   is   still   under   
the   consideration   of   the Monopoly    
Commission.      The    word 'monopoly'   
is   not   yet   defined.    An attempt has 
been made in the annual report.    I would 
read it next morning if   you   give   me   
time.    They   have clearly   defined   the   
word   and   said what ought to be 
'monopoly'.   We a'-e not   following   that   
also.     If   some 

paper, oecause 01 good service, increases 
its circulation in spite of the fact that there 
are other papers, and you have option to 
buy any paper you like, even then it is 
termed as monopoly. The Press 
Commission on page 99 has mentioned 
that the Communist papers have come 
down from 17 to 13 and the circulation 
has come down from 1,22,272 to only 
82,920. Similarly, it also mentions 
something about the papers run by the 
Congress Party and the papers run by the 
Praja Socialist Party. If these papers are 
really giving a good policy and doing 
efficient and good service to its readers, 
there is no reason why the papers should 
close. There is no reason why the 
circulation should come down. It should 
be much more. Why should it be only 
82,000? Why not 200,000 if they are 
giving a policy which is liked by the 
public? 

Similarly, something has been men-
tioned   that  the     press   owners    are 
interfering  with  the   freedom  of  the 
press.   Suppose    today    Mr.    Gupta 
wants to start a paper for the ideology of   
the   Communists—it   may   be   the Marx 
type or maybe other types,  it does  not  
matter  and  all  will  suit  a large   number   
of   people—would   he like that the 
editors and his journalists should write 
something which is quite contrary to it, 
which does not support his policy?    
Naturally, a paper would like  that  the  
editors  and  journalists who are working  
are the  champions of the cause for which 
the paper is started.   They may be X, Y or 
Z but those   editors   and   journalists   
cannot have freedom to the extent that they 
can   write   something   different   from 
the policy of the paper itself.    Then there   
is   no   meaning   in   starting   a paper at 
all.    It is just like a paper for no purpose, 
it is just like giving certain events that 
have happened in the  town,  maybe   some   
accident   or something   but   if   there   is   
a   policy, maybe pro-Congress or anti-
Congress, maybe    pro-Socialist     or     
democratic socialist or communist or  it 
may be anything but once a policy has 
been laid down by the owner of a press or 
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the press, naturally all its staff will have to 
see 1 hat they follow that policy. They are 
accused if they do write according to that. If 
they want that there must be freedom to write 
in any way they like, then the paper would 
have no specific policy, 

SHRI JOSEPH MATHEN (Kerala): Is it not 
the policy to get advertisement  •   •  • 

(Interruptions) 

THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN): Please do not disturb. 

SHRI R. P. JAIN: Advertisement is given to 
all the papers in India, not to one paper. Then 
stop the advertisement. Why not stop it? Why 
should the papers get the advertisements? 

SHRI JOSEPH MATHEN: Industrialists are 
running the paper. 

THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN) : You finish the speech. I have given 
you ten minutes. 

SHRI R. P. JAIN: In order that I may not 
take the time of the House, I will cut short the 
speech and draw attention to some of the 
definitions laid down here or some 
observations made. 

THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN) : You can refer to that. They have 
already been quoted repeatedly. 

SHRI R. P. JAIN: These have not been 
quoted. I am reading from the annual report 
of the Registrar of Newspapers for 1964. 
Here on page 58 they have clearly said that 
common ownership of newspapers should 
not. be confused with monopoly. If we are 
against common ownership then we must say 
that we are against common ownership, not 
against monopoly.     That    must    be    
made    clear. 

 

 

 

 

 

 

 

GMGIPNO    RE -663  RS    J.C. 10052/6.4-6 

Secondly, it clearly lays down the fact of 
what is considered to be monopoly in the 
U.K. of which we are giving example or from 
which we are deriving more or less guidance 
all the time. It clearly says what will be called 
monopoly. And then the Registrar also 
mentions that 50 per cent of that should be 
considered as good standard so far as India is 
concerned. So this should be studied, and if 
we go with reference to a certain specific 
definition of the word 'monopoly' in this 
context, then the rest of the masses outside 
can properly follow what 'monopoly' is. 

This is enough for me to say, I think, 
because, after all, the Bill is going to a Select 
Committee, and this book can be referred to 
by them, but just one more point. The word 
'monopoly' should not be misused and if 
done, it gives wrong guidance to the people 
outside. 

Now, I would just like to mention 
something about the Select Committee. I 
understand that there is some convention that 
people who have been on a particular 
Commission bearing on the subject at issue, 
or those who speak in the House on a 
particular Bill, generally are not members of 
the Select Committee. I do not know how far 
this is the convention—this is what I am told; 
I am a new Member of this House and I shall 
learn more and more slowly, but if that be 
so—there is no question of patronage to A, B 
or C—if that be the convention, then we must 
try to follow that convention. 

Thank you. 

THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN) : The House stands adjourned till 11 
A.M. tomorrow. 

The  House  then  adjourned 
at  twelve  minutes   past   five 

of the clock till eleven of the 
clock    on  Tuesday,  the   15th 

I September, 1964. 

—25-11-64-550. 


